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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO. 112 OF 2023/ EZ 

IN THE MATTER OF: 

RAM EKBAL RAI             ....APPLICANT 

Versus  

STATE OF BIHAR & ORS.       ..RESPONDENTS 

AND IN THE MATTER OF:  

 
REPLY ON BEHLF OF NAGENDRA KUMAR (Respondent No-
7), CHIRANJEEVEE SAHNI (Respondent No-10), PRABHU 
SAHNI (Respondent No-12), DEVENDRA SAHNI(Respondent 
No-13), NAGESHWAR SAHNI (Respondent No-14), SURESH 
KUMAR (Respondent No-20), VIJAY SAH (Respondent No-28), 
VIJAY SAHNI (Respondent No-42) 
 

To,  

The Hon’ble Chairperson, And his Companion Members of the 

Hon’ble National Green Tribunal. 

The humble application of the above named applicant. 

MOST RESPECTFULLY SHOWETH: 

1. That the above noted O.A has been registered based on a 

letter received through Postal service written by Ram Ekbal 

Raia busy body who had unsuccessfully contested election 

to the Post of Zila Parishad from Motipur area in District-

Muzaffarpur, Bihar. He in the letter alleged illegal operation 

of Plywood factories in the vicinity. 
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2. That after action taken report received by the Hon’ble 

Tribunal a detailed order was passed on 13.10.2022 

directing inter-alia” ….6. In view of the facts and 

circumstances of the case and observations 

made in the report of the Joint committee, the 

State PCB is directed to take further action by 

following the due process of law and file its 

action taken report with requisite details." 

 

3. That above named respondentsare aggrieved by the action 

of Mr. Abhay Kumar Dwivedi, Chief Regional Conservator of 

Forest, Mr. Sudhirkumarkarn, Conservator of Forest, Mr. 

Abishek Kumar, D.F.O and Mr. Uma Shankar Rai, Ranger 

Forestas between 9.12.2022 and 12.12.2022 all the above 

named officers along with local police and supporting staff 

sealed and even decimated/bulldozed(some of them) the unit 

of the above named respondents without following the due 

process of law as directed by the Hon’ble Tribunal in its order 

dated 13.10.2022. It is respectfully stated that no notice/ 

hearing/ time to produce the papers related to units was ever 

served on above named respondents.   

 
4. That the entire exercise has been done by abusing and 

misreading the order of this Hon’ble Tribunal. The order 

dated 13.10.2022 mandates the committee to follow due 

process of law even otherwise ‘due process of law’ is sine 

qua non for executing any administrative / legal / penal /  
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preventive action but the manner in which the Ply unitshave 

been sealed and even demolished to report to the Hon’ble 

Tribunal showing the compliance of the order of the Hon’ble 

Tribunal is illegal and contrary to the import of the order 

dated 13.10.2022. 

 
    

5. That the Committee constituted by this Hon’ble Tribunal is 

duty bound to follow the due process of law even against 

violators more so when the order is explicitly reminds to 

follow the due process. 

 
6. That the action of Mr. Abhay Kumar Dwivedi, Chief Regional 

Conservator of Forest, Mr. Sudhirkumarkarn, Conservator of 

Forest, Mr. Abishek Kumar, D.F.O and Mr. Uma Shankar 

Rai, Ranger Forest tantamount to criminal misconduct for 

want of any notice/hearing or time to vacate /take out the 

machinery before initiating sealing exercise and dismantling 

the units.  

 
7. That the entire action of the joint committee appointed by the 

Hon’ble Tribunals macks of dereliction, mockery of the 

administrative function and is nothing but disrespect to the 

sanctity of the orders of this Tribunal. 
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8. That Bihar State Pollution Control Board admit that they have 

damaged the property of the above named respondents in its 

report filed by S. Chandrasekhar, Member Secretary, BSPC, 

Patna. It is contended that the action has been taken in 

exercise of power bestowed under the Bihar Saw Mill 

(Regulation Act) 1990. Copy of the report filed by S. 

Chandrasekhar, Member Secretary, BSPC, Patna is 

annexed here to and marked as ANNEXURE- A/1 

 

9. That respondent nos- 2 to 6have not only acted contrary to 

import of the order of NGT but also violated the provisions of 

the Bihar Saw Mill (Regulation Act) 1990 especially section 

13 and 19 of the act. Copy of the Bihar Saw Mill (Regulation 

Act) 1990 is annexed here to and marked as ANNEXURE-

A/2 

 

10. That the above noted respondents run Saw mill, Peeling /    

Veneer  Unit and Plywood in different name and style. 
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* Some are running the unit since as back as year 2000 and 

onwards.  

* Almost all the above named respondents are registered with 

MSME.  

* They have also applied before the Chief Regional 

Conservator of Forest, for requisite license. Applicants were 

given acknowledgement receipt duly signed and stamped by 

Chief Regional Conservator of Forest. Since then above 

named respondents are following up but the Chief Regional 

Conservator of Forest/competent officer is sitting over the 

same.  

* The units sealed without any notice are also registered U/S 

19 of Bihar Value Added Tax Act 2005. 

* Several of the units are having fire safety certificate issued 

by competent authority. 

* Pollution certificate has also been issued to the unit.   

Translated copy of the acknowledgement issued by Chief 

Regional Conservator of Forest dated 30.9.2010 is annexed 

here to and marked as ANNEXURE-A/3 
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Copy of the Udyog Aadhar Memorandum issued by MSME is 

annexed here with and marked as ANNEXURE-A/4 

Copy of the registration certificate of Bihar Value Added Tax 

Act 2005 is annexed here to and marked as ANNEXURE-

A/5 

Copy of the Fire safety certificate is annexed here to and 

marked as ANNEXURE-A/6 

 
Copy of the Application dated 24.10.2016 for issuance of 

Pollution certificate is annexed here to and marked as 

ANNEXURE-A/7 

 
 

11. That right to property use to be fundamental right and still 

unamenable constitutional right with trade, business and 

commerce and Hon’ble Supreme Court has held in more 

than one case that it is ‘akin’ to fundamental right. Now the 

action of the officials of respondent nos-2 to 6of entering 

inside the village area and sealing or worse destroying by 

bulldozing the units which have been operational on private 

land with valid MSME registration etc, without any notice is 

illegal and is an act of jurisdictional usurpation. Admittedly 

the units were neither run on the forest landnor there any 

encroachment.   
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12. That on 27.2.2009 Government of Bihar brought an addition 

through legislative amendment in the existing 1973 Rules 

whereby Sub-rule (3) is being added to Rule 3 of Bihar Wood 

and Other Forest Products (Transportation Regulation) 

Rules, 1973 (Bihar Kashtevam Anya Van Utpadan 

(Abhivahan Viniyaman) Niyamawali, 1973) vide Notification 

No. Van Bikray-38 / 2000-455 P.V. as per following: 

“(3) However, provisions of the Rules shall not be applicable 

on woods and Veneers of following verities of plants grown 

on private land. 

 

13. That a busy body who has lost election of Zila Parishad from 

that area sent a motivated letter before the Principal Bench 

Hon’ble National Green Tribunal which in turn was 

convertedinto O.A 399/2022 and accordingly on 8.7.2022 the 

Hon’ble Tribunal directed constitution of a joint committee to 

get fact finding report to besummited within two months. True 

copy of the order dated 8.7.2022 passed in O.A No-399/2022 

is annexed here to and marked as ANNEXURE-A/8 

 
14. That on 20.9.2022 Action taken report was filed by Member 

Secretary BSPCB, Patna.  It is respectfully stated that prior 

to finalization of the report no verification of the papers and 

identity was done by the officers and the entire exercise was 

done in hunting haste.  
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15. That on 13.10.2022the Hon’ble tribunal was pleased to 

peruse the report and went on to pass order directing further 

action against the alleged violators but only after following 

the due process of law. True copy of the order dated 

13.10.2022 passed in O.A No-399/2022 is annexed here to 

and marked as ANNEXURE-A/9 

 
16. That though the order is tangible that the respondent 

authorities even after earmarking the illegal units would 

follow due process of law while taking further action. 

Astoundingly on 9.12.022 and 12.12.2022 Mr. Abhay Kumar 

Dwivedi, Chief Regional Conservator of Forest, Mr. Sudhir 

Kumar Karn, Conservator of Forest, Mr. Abishek Kumar, 

D.F.O and Mr. Uma Shankar Rai, Ranger Forest without any 

notice/hearing or time to take out the articles from the unit 

sealed the units. That all the units are operational on private 

land and there is no encroachment over government land or 

of the land belonging to forest area. The officials from forest 

department came in the village and without any notice sealed 

/bulldozed and dismantled the units which have been running 

on private land ranging since 10 to 20 years.  

 
17. That it is reiterated that no notice was ever served to the 

answering respondents before sealing. This action of the 

respondent nos-2 to 6is not only against the Principle of 

natural Justice/rule of law but also led to irreparable financial 

loss and injury. 
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18. That since the order dated 13.10.2022 which necessitated 

further action contain a clarion caveat to follow “the due 

process of law” as sina qua non for initiating any further 

action still the authorities misinterpreted the same and in the 

garb of this order abused the powers of state machinery to 

shield its own in-action. 

   

19. That though the order is tangible that the respondent 

authorities even after earmarking the illegal units would 

follow due process of law while taking further action. 

Astoundingly and atrociously on 9.12.022 at 12 Noon time 

Mr. Abhay Kumar Dwivedi, Chief Regional Conservator of 

Forest, Mr. Sudhir Kumar Karn, Conservator of Forest, Mr. 

Abishek Kumar, D.F.O and Mr. Uma Shankar Rai, Ranger 

Forest without any Notice / hearing or time to take out the 

articles from the unit in a barbaric manner bulldozed the unit 

and pulverized, crushed and decimated the entire articles of 

one among various units. The photographs is a prelude 

glimpse of the irksome saga of highhandedness and unlawful 

act of respondents. Copy of the Photographs showing the 

destruction done by the officers is annexed here to and 

marked as ANNEXURE-A/10 
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20. This reply is being filed bonafide and in the interest of the 

justice. These units are the maiden source of livelihood of 

the above named respondents in the poverty stricken state. 

 

PRAYER 

It is, therefore most respectfully prayed that this Hon’ble Court 

may graciously be pleased to:- 

 

a) Reject the report of the respondent Nos- 1 to 6 as being an 

eyewash, take judicial cognizance of the atrocious action of 

demolition and declare the action as illegal and violative of 

principal of natural justice, and,or  

 
b) Pass appropriate orders against respondent Nos-3 to 6for 

committing illegality in the garb of the order dated 13.10.2022 

passed by Hon’ble Tribunal in O.A No-399/2022: 

 
c) pass any such other order /orders as this Hon’ble Court may 

deem fit in the interest of justice. 

 

AND FOR THIS ACT OF KINDNESS THE ABOVE NAMED 

RESPONDENTS SHALL AS IN DUTY  BOUND  EVER.  

         Filed by: 

 

     SMARHAR SINGH   
ADVOCATES FOR THE RESPONDENTS 

# 9312081645 

Email : smarhar@rediffmail.com 

Dated :26.10.2023 
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RAM EKBAL RAI .... APPLICANT 

Versus 

STATE OF BIHAR & ORS. .. RESPONDENTS 

AFFIDAVIT 

I, Nagendra Kumar S/0 Late Ram Chandra Sahni, R/0 Viii­

Senuari Purushottam, P.O+P.S-Motipur, Muzaffarpur, Bihar 

presently at New Delhi . do hereby solemnly affirm and state as 

under:-

1. That I am the respondentin this case and as such am fully 

acquainted with the facts and circumstances of the case and as 

such am fully competent and authorized by remaining above 

named respondents being identically aggrieved to swear this 

affidavit. 

2. That I say that I have been read over and understood the contents 

of the replyin my vernacular which has been drafted by my counsel 

upon my instructions and I say the facts stated therein are true to 

my knowledge and belief 

3. That the annexures annexed with this application is true copies of 

their respective originals. 
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4. I say that the averments of facts stated herein above are true to 

my knowledge and belief, no part of it is false and nothing material 

has been concealed therein. 

VERIFICATION: 

1\} Dfl~ra 1< 4'Y'l~Y 
DEPONENT 

I, above named deponent do hereby most solemnly affirm and 

verify that what is stated in the above Affidavit is true to my 

knowledge and I believe the same to be true. 

Verified at New Delhi on this the day of 20th October 2023 

~~A -

~L_...,...-

IDENTIFIED BY 

N~Jra k'-O?"l9Y 

DEPONENT 

~Y~~-v~ 
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/}NNEXvRE f), 1 
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, 

NEW DElHI 

l.A. No. 338 of 2022 

IN 

O.A. NO. 399 OF 2022 

IN THE MATTER OF 

Ram Ekbal Rai. 

VERSUS 

The State of Bihar &ors. 

AND IN THE MATTER OF 

Vijay Sahni Prop 
Suman Ply Udyof Unit 

• •..... APPLICANT 

. ..• RESPONDENTS 

...... APPLICANT 

REPLY ON BEHALF OF BIHAR STATE POLLUTION 

CONTROL BOARD & RESPONDENT NO. 3, to I.A. NO. 338 

OF 2022. 

I, S. Chandrasekhar, aged about 44 years, Son of Mr. S. Subramani, 

residing at B-202, Amarkunj Apartment, Vivekanand Marg,...Patna-

800013, do hereby solemnly affirm and state as follows:-

1. That I am posted as Member Secretary, Bihar State Pollution 

Control Board, Patna and as such I am well aware of the facts 

fiNNEXuIQE H J
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL " ‘

, " BENCH ' » .‘

NEW DELHI.
- _ LA. NO. 338 Of 2022_._ LINK _.,

O.A. NO. 399 OF 2022
I . I IN THE MATTER OI= _ _ II I

- Ram EIk'baI Rai. _ . .- I ‘ , . "....'...APPLICANT
. L VERSUS .2. , I A ,

I '-The State of Btar &_ors. ,- ...'_'. RESPONDENTS I

AND IN THEMATTER-OF
Vijay Sahni Prop I I.
Suma" P'V UdY°f Unit .I ? 7 '.....".AIPP‘LIcA'NT i

I II-'._REPI__Y ON BEHALF OF B_IHAR STATE PM]?
“I‘CONTROII. BOARD & RESPONDENT NO- 3 to I.A.- NO.I338_"-I'_..7:_ f

:OFI 2022.
III, S Chandrasekhar, agIeIdI abOut 44 years, Son Of Mr.I S. SubramanI

‘ .I'Iresiding 'at BI- I20I_2, AImarkunj Apartment, VIvekanand IMarIgI.- Patna-II."7'_j}_]-"f-'-

I ' I-‘800013 do hereby solemnly affirm and state as fOIIOs: --“ .' I' '

1 That I am posted as Member Secretary, Bihar State Pollutlong. 7 ._ I '-

COntrOl Board, PatrIa and as such I am wel-l aware of the facts
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1'1 

and circumstances of the present matter. I am competent and 

duly authorized to swear the present affidavit. 

2. That the instant matter was last heard on 04.01.2023, when 

the Hon'ble Tribunal was pleased to issue notice on aforesaid 

interim application and directed the answering respondent to 

file a response/reply. 

3. That it is humbly submitted that the case of the applicant of 

LA. no. 338 of 2022 is, that on 09.12.2022 the unit of the 

applicant was bulldozed without serving any notice or giving 

some time to close the unit. In the I.A., inter-alia, prayer has 

been made to direct the respondent state to· compensate for 

the loss caused by the action which led to destruction of the 

ply unit of the applicant. 

4. That the instant I.A; has been filed Under Section 18(2)(b) (e) 

& Section 19(2) ( 4) (a) read with Sections 14, 15, 16 & 17 of 

. the National Green Tribunal Act, 2010. In this regard it is 

humbly submitted that the applicant has misunderstood the 

provisions as contained in Section 18(2) (b). Section 18 (2) 

provides that Without prejudice to the provisions contained in 

w “3

‘ and circumstancesof the present matter. I am competent and

'duly authorized to swearthe present affidavit, I

I '2. That the instant matter was last heard on 04.01.2023, when.

7 _ the Hon’ble Tribunal'was pleased to issue _ndtice_oh aforesaid . ‘

interim application and directed the' answering respondent to” I

filea response/reply.

93., That-it is hu'mbly' submitted that theICase. of the applica'ntpf "

' I.A. no. 338 of 2022 is, that on 09.12.2022 the unit of the

applicant Was bulldozed without serving any notiCe or giving} '

1 some time to cloSe the unit. In the I-.A., inter—alia,‘ prayer has, , :_. If 3'-

7 been made to direct the respondent State to compensate for '

Hithe loSs caused .by the action-which led to destruction of thé: . w 5

J ply-unit of the applicant. '

I 4. That the instant I_.'A; has been filed UnderSect-ioni I1,8(2)('b')li(e) " ’7;

"8‘ segt,“5“--i9(‘2)_.-(4i (Ia)- 'readwith Secti'oris‘..14;,.,is,' 1>6_7&.1'7_ofj.':,:_-
the National Green Tribunal Act, 2010;"in this regard Itis

' ,hUmblY Submitted that the applicant has misunderstood the I' I

,‘provisions- as Contained in Section 18(2) (b). Section 18 (2)

, provides that Without prejudice to the provisions contained _in
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section 16, an application for grant of relief or compensation or 

settlement of dispute may be made to the Tribunal by--

(a) the person, who has sustained the injury; or 

~the owner of the property to which the damage has been 

caused; or 

c) where death has resulted from the environmental damage, 

by all or any of the legal representatives of the deceased; or 

(d) any agent duly authorised by such person or owner of such 

property or all or any of the legal representatives of the 

deceased, as the case may be; or 

~ny person aggrieved, including any representative body or 

organization; or 

(f) the .Central Government or a State Government or a Union 

territory Administration or the Central Pollution Control Board 

. or a State Pollution Control Board or a Pollution Control 

Committee or a local authority, or any environmental authority 

constituted or established under the Environment (Protection) 

Act, 1986 (29 of 1986) or any other law for the time being in 

force: 

In view of aforesaid provision, it is humbly submitted 

that, 'THE DAM.A.GE TO PROPERTY' as contemplated under 

Section 18(2)(b) is damage caused due to environmental 

Section 16, an application for grant o-f relief or compensation or '17-":

settlement of dispute may be made to the Tribunal by'-- I" r

(a) the person, who has sustained the injury; or ‘

\W/theowner of the prOperty to which the damage has IbeenI'II' 1'

caused, or

1 c) where death has resulted from the environmental damage," - -, -

. by all or any of the legal representatives of the deceased; Ior ' ‘

11(d) any agent duly authorised by sUch person or Owner IofI suICh '-

property or all or any of the legal representatlvespf the-i.

3 deceased, as the Case may be, or

Why person aggrieved, including any representative body or" '.

organization; or

-(f) the Central Government or a State Government or a UnIon;-, f.

M ' ' iterritory AdmInIstratIon or the Central PollutiOn Control Board

."i.;'or_ a State PollutIon Control Board or a PollutIon Control-7': H

- VI'Committee or a local authOrity, or any enVIronmental authorIty': V

-. conStituted Ior eStabliShed under the Environment (ProtectIon)‘I‘I-‘“": -

Act, 198.6 (29 of I198I6I) Or any other law for the time being in A. . :- "

'. force:

‘ In View of. aforesaid proIvision,_;it is. humbly sumtted}-~'*23M! "

that, ‘THE DAMAGE To PROPERTY’ as contemplated under '
SeCtion 18(2)(b) is_damage-caused due to environmental -
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pollution or adverse impact of an activity or operation or 

process under any enactment specified in Schedule I; and not 

'THE DAMAGE TO PROPERTY' which has been caused by the 

action of the State Government Officers (if any) in discharge of 

their duties in good faith. As such, the damage caused to the 

unit of the applicant is not within the purview of the National 

Green Tribunal Act, 2010, and as such the prayer for 

compensation for damage to the unit of applicant is not 

maintainable. 

5. That it is stated that pursuant to passing of order 08.07.2022, 

the joint committee carried a detailed inspection from 

10.08.2022 to 16.08.2022 and thoroughly verified the license 

and other approval obtained by the units situated in the area 

in question and informed the units about their illegal operation 

and directed them to close their units respectively. A copy of 

the said inspection report was filed before the Hon'ble 

Tribunal, the Hon'ble Tribunal vide its order dated 13.10.2022, 

inter-alia, directed the State PCB to take further action ·in 

accordance with law. However, since the State PCB has, in 

exercise of powers under Section 31A of the Air (Prevention 

and Control of Pollution) Aet 1981, vide its Memo No. 2945, 

1 M
pollution or. adverse impact of an activity or operation or

process under any enactment specified in Schedule I, and not"

-‘TI-IE DAMAGE To PROPERTY’ which has been caused by the- . , '

A. '- action of. the State Government Officers (if any) in dIscharge of: ' i '

' their duties in good faith. As such the damage caused .t0 the I 7 .

I ' 'unit of the applicant is not within the purview of the National;-

'Green Tribunal Act, 2010 and as such the prayer for:

compensation for _damage to the unit of applicant Is not“; '

'. maintainable.

. That it is‘stated that pursuant to passing 'of order 08-0'7.'2022.;".III >

.the joint Committee carried- a detailed InspectIon fromI'nlIlI’

' 10.08. 2022 to 16. 08. 2022 and thoroughly verified the lIcense‘I' H

. _ and other approval obtained by the units SItuated in the area'I..II :

' {in question and informed the Units about their Illegal operatIon ' '-

‘and directed them to close their units respeCtively. A copy of; I' "

'the said inspection report was filed before the -IH_onI'bI_ejI'-.

VITribunal', the Honl’b‘le Tribunal. vide .its order dated"1z3‘.10. 2022 '

' -:Inter-aIIa, directed the State. PCB_to take further actIon inI-‘r-"""

accordance with law. However, since the State PCB has, nV I

”exercise of powers under Section 31A of the Air (PreventIoai'

" and Control Of Pollution) Act 1981, vide its Memo No. _2945, -'
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dated 08.09.2022, had already directed the Respondent no. 3 

to take action against the illegally operated units, the 

Respondent no. 03 initiated taking action against illegal units 

under the provision of Bihar Saw Mill (Regulation) Act, 1990, 

(hereinafter referred to as the Act of 1990) and has seized the 

illegal units in exercise of powers under Section 8 (1) (d) of 

the Act of 1990. The action of closing the units began from 

06.12.2022 and was finally completed on 28.12.2022. That 

from 06.12.2022 regular announcement through 'PA SYSTEM' 

were being made that the illegal units be closed down and 

1 words also spread out particularly during the survey conducted 

by the joint committee constituted by the Hon'ble 

NGT(Annexure- A) that the units which have not 

,licensee under the Act of 1990 is being seized, 

obtained l 
still the " · 

i 

applicant continued to operate the unit and now here before 

the Hon'ble Tribunal is taking plea of violation of principles of 

Natural Justice. 

6. That with respect to para 3 of the LA.· application it is stated 

1 that during inspections carried on from 10.08.2022 to 

~ 16.08.2022, the applicant was made aware of illegal operation 

\ of his unit and as such the applicant ought to have closed his 

‘ 7' dated 0.8 09. 2022, had already directed the Respondent no. 3

to take action against the illegally .Ioperated units,_- the

“ SIRespond'ent no. 03 initiated taking action agaInsItIIIllegal..unIts

‘ Funder the provision "of Bihar Saw 5Mill. (RegUlation) .Act,'19'9‘0I.I. ‘

(hereinafter referred to as the Act of 1990) and has seized the _' ' 7' '

illegal units in exercise of powers under Section 8 (1) ((1) 6i - H

the Act of 1990. The action of closing the units _be‘ganI-I from. . ._

39-3 were being made that the illegal units be closed down and. ;

\words also spread out particularly during the survey conducted .-

NGT(Anne‘xure_- A). that the units” Which have not obtained _

06.12.2022 and was finally completed on 28. 12.2022 That I";

from 06. 12. 2022 regular announcement through ‘PA SYSTEM” " ' '

by the joint cornmittee Iconstituted- _by '. he HonfbleV-'..‘I_I.-;Ti '-

licensee Under the Act of 1990 is being seized,_stIll the ,.

applicant contInued to operate the unit and now here before'...-,'_f-

the Hon’ble Tribunal is taking plea of violation of prInCIples of" ..

Natural Justice.

:' 6 That With. TGSPeCt tOIIpara 3 of the LA. application it is stated: ‘

,- 16.08.2022, the applicant was made aWare of illegaloperation. -

- \ of his unit and as such the- applicant ought to have closed his

that during InspectIons carried on from 10. 08-. 2022 toI'I'IIfII
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unit then, however he continued the illegal operation of his 

unit. Further, on 06.12.2022 when the officials started closing 

the illegal units the applicant came to know that the illegal 

units are now being seized by the authorities, however he 

DvJi~ !\ J 

0.~ .cJJY...v 
where a person does not have any right, and neithe~~=~~- ~~e~-- -~;':Y £wv0 
derive any right from any statute or any common law 1 ~/ 

continued to operate. Further, it is settled principle of law that 

, b -~~ision, he cannot ~ask for a remedy in-t~at case under~~~~e~}-~ 
~· -~natural justice. Also, Natural justice ?rincipl":__d_~- J.F>c<-, · 

\\: ~~~ ~ not apply in situations where they are expressly or impliedly 

prohibited by statute; and operation of saw mill without 

· _ 2dZ 
obtaining license under the Act of 1990 is prohibited by 7) 
Section~ the Act of 1990. _c;; ~ ~~"1 {' ( 2- -tJ__., ~/\.:::: 

~-

7. That with respect to facts stated in paragraph A, B, D, F, and I 

it is stated that the applicant has obtained registration under 

MSME; and have obtained loan under PM mudra loan is not 

relevant for closing ~~ illegally operated units without 

obtaining~e[under the Act of 1990. 

. u9v::Ji-4 
8. That with respect to paragraph 'E' it is stated that the facts 

stated therein is admission on part of applicant that he never 

got the requisite valid license for operating a saw mill; and on 

. __ , . ,13
unit then, however he- continued the illegal operation of his _‘

, unit. __,Further on 06.12.2022 when the officials started closing

the illegal units the applicant came to knOW that the Illegal .

units are now being seized by the authorities, howeverhe _ '

I. continued -to operate. Further, it is settled principle of l'awr'that .' . '
_"¢

f where a person does not have any r,ight and neither can he

derIv__e _any_ fight fr_°m any statUte or any common _|aw7€
,;

' proV'S'On: hecannot ask fOr a remedy"In that caseunder ?the.'_ .l :- h

principlesof natural justice. Also, Natural‘jUSticeprin'dples' do, - 7:7 " '

nOt'apply in situations where they'a-re expressly-or- imp‘liedlyts'

prohibited by‘statute; and operation of saw mill Without .'

I’I'obtaining license under the Act of 1990 is prohibited by ,h '1 12.2.3".
.-"SeCt'01LCW the Act of 1990.. _ V lies/9W fr 2 f ’9 2

re.—

- 7 That with respect to facts- Stated in paragraph A, B, D, E, and I}. I I

_ it is stated that the applicant has obtained regIstratIon under .' . V

"C'MSME; and haye obtained loan under PM mudra loan is notf ' I" ' '-

I'vrelevant for- closing the illegally operated units without‘.'._,_

_ obtaining licensefunder the Act of 1990.

Mzav’l/L’CM I
H ”"‘-8.'That With respect to paragraph ‘E’ it is stated that the facts, ' V

‘7 2 Stated therein is admission on part of applicant that he neyer'i'

got the requisite Valid liCense for operating a Saw rnill;,.and__.on
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30.09.2010 he made an application for obtaining license but · · .~'It/ If-
------- ·------------r· v~uv~. U"'~) 

_t_h_e_s_a_m_e_h_a_s_n-:-o_t_b_e_e_n-;:__.g-ra_n_t_e_d_d_u_e_to_c_a_p_p_i n_g_o_n_t_h_e_n_u_m_b_e_r-r
1

C;()!IN'-";'V 
i' • . ij" /.qA/v 

of saw mills which could be permitted in State o!' Bihar. As 

such the applicant had been operating his saw mill ill~ally ,_. ____ . ..-~- ·---·. ·--

since its very. inception without valid licensS@de.I:.J_he Act of 
'\..----....-~-- "":---------
1990. 

9. That with respect to paragraph 'g' it is submitted that it is 

matter of record and needs no comment. 

10. That with respect to paragraph 'h' it is stated that the 

facts stated in the said paragraph is denied and the proper 

verification was done before preparing the report. Further, the 

applicant has admitted in paragraph 'E' that he has not 

obtained license under the Act of 1990, so there is 

inconsistency in statement made by the applicant, as on one 

hand he states that there has been no verification of papers 

before preparation of report, on the other hand he states that 

he has not obtained license under the Act of 1990, thus his 

name is rightly included in the report. Such a statement could 

have been only made if there were cases/units whose name 

appear in the report but had a valid license. But, no such claim 

has come forward rather the applicant has himself not 

obtained license under the Act of 1990. 

"l.'~~~Jv 
~·~~~ . ;u:1)A/V 
s~ 

Ia.
130.09.2010'he‘n1ade an apphCan for obtahflng “tense but I

8

f,1

V the same has not been granted due to capping onthe number
f

-of saw mills which Could be permitted in State Of Bihar As - - "

such the applicant- had been operating his Saw mill Illegally,-

-i990. . 2'7. 1 - r '2‘: ~,.. 'l'n-t gér”‘¢>)

9. That with respect to paragraph‘g’it is submitted that it is?

>V matter of record and needs no Comment . ‘ A -

1 710. That‘with respect to paragraph ‘h’ :it'is stated» that-the -' I- -

.facts stated in the said paragraph is denied and the-Lpro‘per,‘ 1" I.

verification was done before'prepa‘ring the report. Further, the '

Iil'applicant has admitted in paragraph ‘E’ that he has not"

obtained license under the Act of 1990, _ so' there. is] ' I.

‘5”i'nconsistency in statement made by the applicant, as on one:

' 'g hand he states that there has been no verification of papers"

before preparatiOn of report, on the other hand he states that": - I‘

h? has not obtained, licenSe under the Act of 1990, thus his“ I

- namevis rightly included Ain'thexrepOrt. Such a Statemient'could , 5:

"haveibeen only made if there "Were case‘s/unit's whosefnarne

1 appear in the report but had a valid license But, no suCh claim”: ' f -

has come forward rather the applicant has himself not- "

obtained license under the ACt of 1990.
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11. That it is further submitted that the action taken by the 

State Government is under the Bihar Saw Mills (Regulation) 

Act, 1990, which is a complete code in itself and Section 21 of 

the said act provides for protection of action taken in good 

faith. It is further stated that the appellant and proprietor of 
:=:::::::=== ·-- --

other units pelted stones on the vehicles of the officers due to 

which vehicles got damaged; and tried to create a law and 

order situation to prevent the action of seizure of th.eir units 

and to defeat the process of law for which an FIR has been 

registered on 10/12/2022 in Motipur P.S., Case No- 436/22 

and is under investigation. That in view of above stated facts, 

laws and peculiar circumstances covering the instant case it is 

humbly prayed that the Interim Application No. 338 of 2022 

may kindly be dismissed And the applicant is not entitled to . ~ 

'<'-· 

any of the relief as prayed fo~ because of the reasons stated I< . !r 

above and that damage to property caused in course of an 

administrative action is not an Environmental Damage and as 
' 

such no compensation is payable under Section 18 (22_ (b)~f 

the NGT Act, 2010. 

12. That I have read the contents of the affidavit and have 

understood the same. 

DEPONENT 

I 11. ‘ That it is further submitted that the action taken by.the

State Government is under the Bihar SaW- Mills (RegulatIon)

‘Act, 1990, which is a complete code in itself and SectIon 21 of 5 '

V the said act provides for protection of action taken in good

.V faith. It is further stated that the appellant and- proprietor of I 95 (AM/J

other units pelted stones on the vehicles of the officers due to

-"which vehiCIes. got damaged; and tried to create a law and

' order situation to prevent the action of seizure of their units -

I '_-'and to defeat the process of law for-which. an FIR _hasrbeentlz

Iregkmered on 10/12/2022 H1-MofipurFIS., Case No- 436/22 -:'”1“‘

j and is under investigation. That in view _of aboVe stated facts, "

laws and peculiar circumstances" covering the instant Case it is":

humbly prayed that the Interim Application No. 338 of 2022 '

.may kindly be dismissed. And the applicant is not entitled- @3191: 1 H

any of the relief as prayed folj becaUSe of the reaSOns stated
“—71

above and that damage to property caused in course _Of an. '

_‘ administrative action is not an Environmental Damage and as;

SUCh Eno compensation. IS payable under-Section 18(2) (b) Of _ ' -

IA'VtheIVGT'Act 2010 f -“.g ____.*=j g j_i*?;7®_.-epf?II_%.f”
12-. i That I have read the Contents of the affidavit and have ' "

understood the same.

-:DEPONENT:



fication .. . 

stion of 
Jllowed, 
htening 

e State 
unless 

;sumes 
82 Pat 

of five 
ot only 
tt even 
d to be 
ecutive 
rties of 
'ZS is to 
nineral 
ias and 
ference 
ruction 
ntegral 
tnce on 
Statute 
lone in 
r, AIR 

~d they 
ons, m 
1', there 
hit by 

e grant 
!Q11l VS. 

_.J 621. 
~ClSIOn 

if it be 
1d they 
1g such 
rR 779. 

Sees. 1-2] Bihar Saw Mills (Regulation) Act, 1990 :( f [ 65 

fltvN£XoR£ li--~ 
The Bihar Saw Mills (Regulation) Act, 1990 

[Act 19 of 1990]1 

I Contents I ,_-··' 

1. Short title, extent and commence­
ment. 

2. Definitions. 

3. Appointment of Licensing Officer. 
4._ft.ppointment of prescribed authority. 

\/5'. Application for licence. 

6. yeclaration of prohibited area. 

V Grant, renewal, revocation or 
suspension of licence. 

8. Power of entry, inspection, search, 
seizures, etc. 

9. Submission of returns. 

1 0. Keeping of account of stock of wood 
in saw mill and saw pit. 

11. Prohibition of electric connection etc., 
· unlicensed saw mill. 
Appeal. 

14. Penalties. '\' \/ 

15. Offence by Companies·: __ , 

16. Burden of Proof. 

17. Cognizance of offence. 

18 J risdiction of court. 

~ omposition of offence. 

. censing Officer or authorised 
person to be public servant. 

21. Protection of action taken in good 
faith. 

22. Rewards. 

23. Power to make Rules. 

~Other Acts and laws not to apply to 
W saw mill or saw pit. 

25. Saving. 

26. Power to remove difficulty. 

onfis2ation_Qf saw mills etc. 27. Repeal and Saving. 

An Act to make provision for regulating in the public interest the 
establishment and operation of Saw Mills and Saw Pits and trade of sawing 
for the protection and conservation of forest and the environment. 

Be it enacted by the Legislature of the State of Bihar in the Forty-first year of 
the Republic of India for the purpose hereinafter appearing as fo//ows:-

1. Short title, extent and commencement-(1) This Act may be called the 
Bihar Saw. Mills (Regulation) Act, 1990. 

(2) It extends to the whole of the State of Bihar. 
(3) it shall be deemed to have come into force with effect from the 1st May, 

1990. 
2. Definitions-In this Act unles there is anything repugnant in the subject or 

context-
( a) ~~appointed dayn means a date appointed under sub-section (3) of 

Section 1; · · 

(b) II licence II means· a licence granted under Section 7 of this part; 
(c) nlicenseen means any person to whom a licence is granted under 

·Section 7; 
(d) II licensing officern means a licensing officer appointed under sub­

section (1) of Section 3; 
(e) II prescribed authority" means a prescribed authority appointed under· 

Section 4; 

1. Published in Bihar Gazette (Ex-ord.) dated 7 .12.1990. 
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HNNEXUKE [9,2
The Bihar Saw Mills (Regulation) Act, 1990

[Act 19 011990]1 _/
Contents

1. Short title, extent and commence- 14. Penalties. 1, .
.mem , , 15. Offence by Companies:""*"

‘2 DefInItIons ' 16. Burden of Proof.
3. Appointment of Licensing Officer. 17_ Cognizance of offence.

fippomtment of prescnbed authority. 18. J risdiction of court.
. . Application for licence. @6:mposition of offence.

6' eclaration Of prohibited area. . 0. Licensing Officer or authorised
. Grant, renewal, revocation or person to be public servant.

suspenSIon 0f lIcence 21. Protection of action taken in good
8. Power of entry, inspection search, faith

seizures, etc.
22. Rewards.9. Submission of returns. .
23. Power to make Rules.10. Keeping-of account of stock of wood

in saw mill and saw pit. @Other Acts and laws not to apply to
saw mill or saw pit.1 1. Prohibition of electric connection etc..

‘ unlicensed saw mill. 25- Saving.
26. Power to remove difficulty.

3 oascatIon _of_ saw mills etc 27 Repeal and Saving
E An Act to make provision for regulating in the public interest the
l establishment and operation of Saw Mills and Saw Pits and trade of sawing
- for the protection and conservation of forest and the environment.

Be it enacted by the Legislature of theState of Bihar in the Forty-first year of
the Republic of India for the purpose hereinafter'appearing as follows:—

1. Short title, extent and commencement—(1)This Act may be called the
Bihar SawMills (Regulation) Act, 1990.

. (2) it extends to the whole of the State of Bihar. .
(3) it shall be deemed to have come-into force with effect from the 1st May,

2. Definitions—In this Act unles there Is anything repugnant in the subject or
context-—

(a) “appointed day" means a date appointed under sub-section (3)0
Section 1;

(b) "licence“ means a licence granted under Section 7 of this part;
(c) "licensee" means any person to whom a licence is granted under

, Section 7,
(d) "licensing officer" means a licensing officer appointed under sub-

section(1)of Section 3;
(e) "prescribed authority" means a prescribed authority appointed under'

Section 4,
1. Published in Bihar Gazette (Ex-0rd.) dated 7.12.1990.
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:<<. 
(f) .. notified order .. means an order notified in the Official Gazette; 
(g) 1[ .. saw mill .. means the plant and machinery with which and the 

premises including the precincts thereof in which or in any part of 
which sawing is carried on with the aid of electrical or mechanical 
power. It shall also include veener plywood manufacturing unit. 

(h) .. saw pit .. means a place where wood is sawn by manually-operated 
saws; 

(i) .. sawing .. with its grammatical variations and cognate expressions 
means operations of sawing, cutting, converting, fashioning or 
seasoning wood and includes preservation and treatment thereof 
either by mechanical process with the aid of electrical or mechanical 
power or manually-operated saws; 

(j) 11Vehicle .. means a mechanically propelled vehicle or any vehicle 
drawn by human being or animals and includes truck, tractor, trolly, 
motor vehicle, boat and carts; 

(k) 11WOOd 11 includes trees when they have fallen or have been felled, and 
all wood of any species whether cut, converted, fashioned, sawn or 
hollowedout for any purpose or not; 

(I) words and expressions used but not defined in this Act and defined in 
the Indian Forest Act, 1927 (XVI of 1927), shall have the meaning . 
respectively assigned to them in that Act. 

3. Appointment of Licensing Officer-The State Government may, by 
notification- .: 

(1) appoint an officer not below the rank of Divisional Forest Officer to be 
Licensing Officer for the purpose of this Act; 

(2) . define the local limits within which a Licensing Officer shall exercise 
the powers conferred and perform the duties imposed on him by or 
under this Act. 

4. Appointment of prescribed authority-The State Government, may by 
notification-

(1) · appoint an officer not below the rank of a Conservator of Forests to be 
prescribed authority, for the purpose of this Act; 

(2) define the local limits. within which a prescribed authority shall exercise 
the powers conferred and perform the duties imposed on him by or 
under this Act. 

5. Application for licence-On and from the app.ointed day:-
(1) no person shall establish a saw mill or a saw pit except under the 

authority and subject to the conditions of a licence granted in that 
behalf under this Act; 

(2) no person shall operate a saw mill or a saw pit in existence on the said 
date, unless he is granted a licence in that behalf under this Act on an 

1. Subs. by Act No. 4 of 2002. 
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(f) ."n‘otified order“ means an order notified in the Official Gazette;
(g) 1["saw mill" means the plant and machinery with which and the

premises including the precincts thereof in which or in any part of
which sawing is carried on with the aid of electrical or mechanical
power. It shall also include veener plywood manufacturing unit.

(h) "saw pit" means a place where 'wood is sawn by manually-operated
saws;

(i) "sawing" with its grammatical variations and cognate expressions
means operations of sawing, cutting, converting, fashioning or
seasoning wood and includes preservation and treatment thereof

' either by mechanical process with the aid of electrical or mechanical
power or manually-operated saws;

- (j) "Vehicle" means a mechanically propelled vehicle or any vehicle
drawn by human being or animals and includes truck, tractor, trolly,
motor vehicle, boat and carts;

(k) "wood" includes trees when they have fallen or have been felled, and
all wood of any species whether cut, converted, fashioned, sawn or
.hollowedout for any purpose or not; ’

(l) words and expressions used but not defined'In this Act and defined in
' the Indian Forest Act, 1927 (XVI of 1927), shall have the meaning .

respectively assigned to them'In that Act.
3. Appointment Of Licensing Officer—The State Government may, by

notification— ' V ,

(1) appoint an officer not below the rank of Divisional Forest Officer to be
. Licensing Officer for the purpose of this Act; '
(2) define the local limits within which a Licensing Officer shall exercise

the powers- conferred and perform the duties imposed on him by or
under this ACt.

4. Appointment of prescribed authority—'l'he State Government, may by
notification—

(1) appoint an officer not below the rank of a Conservator of Forests to be
prescribed authority, for the purpose of this Act, .

(2) define the local limits within which a breecribed authority shall exercise
the powers conferred and perform the duties imposed on him by or
under- this Act.

5. Application for licence—On and from the appointed day:—
(1) no person shall establish a saw mill _or a saw pit except under the

authority and subject to the-conditions of a licence granted inthat
behalf under this Act;

(2) no person shall operate a saw mill or a saw pit in existence on the said
date, unless he'lS granted a. licence In that behalf under this Act on an

1. Subs. by Act No. 4 of 2092.
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application made by such person within a period of thirty days from 
such date: 

Provided that for the period of thirty days and thereafter the period during 
which the application is pending for consideration, it shall be deemed as if such 
person was granted a licence under this Act and he was operating the saw mill or 
saw pit accordingly. 

6. Declaration of prohibited area-(1) The State Government may, by 
notification, for reasons to be prescribed therein, declare any area to be a prohibited 
area for such period not exceeding three years at a time, as may be specified 
therein. 

(2) During the period any area is declared to be a prohibited area under sub­
section (1 ), the following consequences shall ensue, namely-

( a) no licence shall be granted for establishment of a saw mill or saw pit in 
that area; 

(b) no licence shall be renewed during that period; 
(c) a saw mill or saw pit situated in that area shall cease to operate and 

keep its sawing operation closed; 
(d) no claim on account of damages because of closure shall be 

(J) 
entertained nor any damages shall be payable. · 

Grant, renewal, revocation or suspension of licence-(1) An application 
for licence under Section 5 shall be in such form and shall be accompanied by such 
application fee and such security deposit for due observance of the conditions of 
the licence, as may be prescribed. 

(2) On receipt of the application under sub-section (1 ), the Licensing Officer 
may after making such enquiry, as it may deem fit:-

(i) Jlrant the licence; or ·· 
\Q.t( by_ order in writing for reason in brief to be stated therein, refuse to 

grant the licence: 
Provided that no order refusing to grant the licence shall be\ 

passed unless the _applicant has been given a reasonable opportunity\ 
of being heard. 

(3) A licence granted u,nder sub-section (2) shall be subject to the provisions 
of this A1·and to such conditions as may be prescribed. . 
~The provisions of this Section shall apply to renewal of licence as they . 

apply to grant of licence or refusal to grant a licence. · · 
(5) If the Licensing Officer is satisfied, either on a reference made to ·it in this 

behalf or otherwise, that-
( a) the licensee has parted, in whole or in part with ·his control over the 

saw mill or saw pit or has otherwise ceased to operate or own such 
. mill or saw pit; or . 

(b) the licensee has without reasonable cause, failed to comply with any 
,,__ -of the conditions of the licence or any direction lawfully given by t~e 
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application made by such person within a period of thirty days from
such date:

Provided that for the period of thirty days and thereafter the period during
which the application is pending for consideration, it shall be deemed as if such
person was granted a licence under this Act and he was operating the saw mill or
saw pit accordingly.

6. Declaration of prohibited area-(1) The State Government may, by
notification, for reasons to be prescribed therein, declare any area to be a prohibited
area for such period not exceeding three years at a time, as may be specified
therein. ‘

(2) During the period any area is declared to be a prohibited area under sub-
section (1), the following consequences shall ensue, namely——

(a) no licence shall be granted for establishment of a saw mill or saw pit in
that-area;

(b) no licence shall be renewed during that period;
(c) a saw mill or saw pit situated in that area shall cease to operate and

keep its sawing operation closed; ‘
(d) no claim on account of damages because of closure shall be

entertained nor any damages shall be payable.
Grant, renewal, revocation or suspension of licence—(1 ) An application

for licence under Section 5 shall be In such form and shall be accompanied by such
application fee and such security deposit for due observance of the conditiOns of
the licence, as may be prescribed. .

(2) On receipt of the application under sub-section (1), the Licensing Officer
may after making such enquiry, as it may deem fit:—

(I) rant the licence, or
by order In writing for reason in brief to be stated therein, refuse to
grant the licence:

Provided that no order refusing to .grant the licence shall be
passed unless the applicant has been given a reasonable. opportunity
of being heard. ‘ . -

(3) A licence granted under sUb-section (2 shall) be subject to the provisions
of this A and to such c0nditions as may be prescribed.

The provisions of this Section shall apply to renewal of licence as they
apply to grant of licence or refusal to grant a licence.

(5) If the Licensing Officer Is satisfied, either on a reference made to it in this
behalf or otherwise, that—'—

(aa) the licensee has parted, in whole or in part with his control over the
saw mill or saw pit or has otherwise ceased to operate or own such
mill or saw pit; or ,

J15) the licensee has without reasonable cause, failed to comply with any
-of the conditions of the licence or any direction lawfully given by the
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Licensing Officer or has contravened any of the provisions of this Act 
or the Rules made thereunder; or 

(c) the licensee has, in the premises of the saw mill or saw pit-wood which 
he is not able to account for satisfactorily and consequently which is 
liable for confiscation under Section 10. 

Then without prejudice to any other penalty to which licensee may be liable 
under this Act the Licensing Officer m~, after giving the licensee an opportunity of 
showing cause, revoke, or suspend the licence and forfeit the sum, if any, or any 
portion thereof deposited as security for the due performance of the conditions 
subject to which the licence has been granted. 

(6) A copy of every order issued under sub-section (5) shall be given to the 
licensee. 

8. Power of entry, inspection, search, seizures, etc.-(1) For the purpose 
of ascertaining the position of, examining the working of, any saw mill or saw pit or 
with a view to secure compliance of the provisions of this Act and the Rules made 
thereunder, the Licensing Officer or any other person authorised by the Licensing 
Officer in this behalf may,-

( a) enter and inspect any saw mill and saw pit; 
(b) examine and for this purpose order the production of any document, 

book, register or records in the possession or power of any person 
having the control of or employed in connect!on with, any saw mill and 
saw pit; 

(c) search any person or search any premises, vehicle, machine, tools 
and equipments used or intended to be used in contravention of the 
provisions of this Act and Rules made thereunder and may stop any 
vehicle _or person for this purpose; 

(d) seize any wood, plants and machinery, tools, vehicle and any other 
article'which he suspects is already involved or used or is about to be 
involved or used in contravening the provisions of this Act or Rules 

! 

' i 
l 
1 
l 
l 

j 

made thereunder. · : 
,! 

(2) The provisions of Section 1 00 of the Code of Criminal Procedure, 1973 (2 ~ 
of 1974), relating to search and seizure shall so far as may apply to searches and :m 

sej'z re under this Section. . .·· · · ~ 
\, 9. Submission of returns.-Every licensee shall submit such returns relating ~ 
to the business of the saw mill or saw pit, as the case may be, and in such forms ~ 
and to such officers and on such dates as may be prescribed. ~ 

10. Keeping of account of stock of wood in saw mill and saw pit-All i1 
-,,·; 

wood whether sawn or not, found in or brought to the saw mill or saw pit or at the ;J 
tf site of sawing at any time or during any period by any person in any manner or by ··1. 

~ · any means for purpose of sawing or for any other purpose shall always be properly "' 
account~d for and all relevant evidence, documents, receipts, order and certificate ~ 
as are necessary to show that the wood is legally obtained, shall be maintained and ~ 
made available at the time of inspection, it shall be presumed in respect of the stock I 
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, Licensing Officer or has contravened any of the provisions of this Act
or the Rules made thereunder; or

(c) the licensee has, in the premises of the saw mill or saw pit-wood which
he is not ableto account for satisfactorily and consequently which is

. liable for confiscation under Section 10.
Then without prejudice to any other penalty to which licensee may be liable

under this Act the'Licensing Officer may, after giving the licensee an opportunity of
showing cause, revoke, or suspend the licence and forfeit the sum, if any, or any
portion thereof deposited as security for the due performance of the conditions
subject to which the licence has been granted.

(6) A copy of every order issued under sub-section (5) shall be given to the
licensee. _

8. PoWer of entry, inspection, search, seizures, etc.—-(1) For the purpose
of ascertaining the position of, examining the working of, any saw mill or saw pit or
with a view to secure compliance of the provisions of this Act and the Rules made
thereunder, the Licensing Officer or any other person authorised by the Licensing
Officer'In this behalf may,—

(a) enter and inspect any saw mill and saw pit;
(b) examine and for this purpose order the production of any document,

book, register or records in the possession or power of any person
havingthe control of or employed"In connection with, any saw mill and
saw pit; '

(c) search any person or search any premises, vehicle, machine, tools
and equipments used or intended to be used in contravention of the
provisions of this Act and Rules made thereunder and may stop any
vehicle or person for this purpose;

(d) seize any wood, plants and machinery, tools, vehicle and any other
article which he suspects'Is already involved Or used or is about to be
involved or used in contravening the provisions of this Act or Rules
made thereunder.

(2)The provisions of Section 100 of the Code of Criminal Procedure, 1973 (2
of 1974), relating to search and seizure shall so far as may apply to searches and
se7re' under this Section.

9 Submission of returns.-—Every licensee shall submit such returns relating .-
to the business of the saw mill er saw pit, as the case may be, and'In such forms
and to such officers and on such dates, as may be prescribed.

10. Keeping Of account of stock of wood in saw mill and saw pit.——All
wood whether sawn or not, found infor brought to the saw mill or saw pit or at the
site of sawing at any time or during any period by any person in. any manner or by

* any means for purpose of sawing or for any other purpose shall always be properly
accounted for and all relevant evidence, documents, receipts, order and certificate
as are necessary to show that the Wood is legally obtained, shall be maintained and
made availabletat the time of inspection, it shall be presumed in respect of the stock
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of wood which is not accounted for satisfactorily that the same has been obtained 
unlawfully and the stock of wood shall be liable for confiscation. 

11. Prohibition of electric connection etc., in unlicensed saw mill.-(1) 
On and from the appointed day and notwithstanding anything contained in any 
enactment relating to electricity for the time being in force, no electric energy shall 
be consumed and no electric connection shall be installed for the purpose of a saw 
mill or continued for that purpose unless such saw mill is duly licensed or deemed 
to_ be licensed in accordance with the provisions in this Act and such electric 
connection shall be continued so long as the saw mill operates under a valid licence 
granted or deemed to be granted under this Act. 

(2) The State Government may make Rules for carrying out the purpose of 
this Seg)ion. 
· 'vf'2. Appeal-(1) Any person aggrieved by the order of refusal of a Licensing 
Officer to grant or renew a licence or by the order of suspension or revocation of a 
licence may within thirty days of the service on him of the order of such refusal or 
suspension or revocation, appeal to the prescribed authority, who shall decide the 
apeal after giving the appellant and the Licensing Officer an opportunity of being 
heard. The decision of the prescribed authority shall be binding on the Licensing 
Officer. - ·, 

(2) The order of the Licensing Officer shall, unless the prescribed authority, 
conditionally or unconditionally directs, otherwise, remain in force pending the 
dispo fan appeal under sub-section (1 ). 

3. onftscation of saw mills etc.-(1) Save as provided in clause (b) of 
-,;---- ~~-------------, --

(a) where a saw mill or saw pit is established or operated in an area 
declared to be a prohibited area under sub-section (1} of Section 6; or 

(b) where a saw mill or saw pit is established or operated without a licence. 
or y.tithout renewal of licence under sub-sections (2) and (4) respectively 
of Section 7; or 

(c) where the saw mill or saw p1t is operated after suspension or revocation 
of a licence under sub-section {5) of Section 7; or 

(d) where the saw miil or saw pit is operated with the aid of electrical 
energy or elec~rical installation in contravention of the provision of · 
sub-section (1) of Section 11; or 

(e) unaccounted wood is stored in the saw mill or saw pit, the Licensing 
Officer may order confiscation of the stock of wood unlawfully stored 
together with whole or portion of the plants and machinery, implements 
and equipments which have been used in the commission of the 
offence. 

Vw{ No order confiscating any property shall be made under sub-se~tio~_(J)_ 
u~-theersontrom-whomthe -property Ts seized and in the-case the-:owner of 
such property is known, such person is given- ~~--~---~------~ ---- --

(a) ~~-rn~?!.!~~-g~~~ds ~n which ~tis proposed rr 
to confiscate such propertv· - ~-- ~- --- /1 
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of wood which is not accounted for satisfactorily that the same has been obtained
unlawfully and the stock of wood shall be liable for confiscation.

11. Prohibition of electric connection etc., in unlicensed saw mill.--(1)
On and from the appointed day and notwithstanding anything contained in any
enactment relating to electricity for the time being in force, no electric energy shall
be consumed and no electric connection shall be installed for the purpoSe of a saw
mill or continued for that purpose unless such saw mill is duly licensed or deemed
to be licensed in accordance With the provisions in this Act and such electric
connection shall be continued so long as the saw mill operates under a valid licence

' granted or deemed to be granted under this Act. ,
(2)2The State Government may make Rules for carrying out the purpose of

this/idiom
' 2. Appeal—(1) Any person aggrieved by the order of refusal of a Licensing
Officer to grant or renew a licence or by the order of suspension or revocation of a
licence may within thirty days of the service on him of the order of such refusal or
suspension or revocation, appeal to the prescribed authority, who shall decide the
apeal after giving the appellant and the Licensing Officer an opportunity of being
heard. The decision of the prescribed authority shall be binding on the Licensing
Officer.

(2 The) order of the Licensing Officer shall, unless the prescribed authority,
conditionally or unconditionally directs, otherwise, remain in force pending the
dispo fan appeal under sub-section (1).

99199???“ of saw mills etc.—(1) Save as provided'In clause (b) of
Se —— .

(a) where a saw mill or saw pit is established oroperated in an area
declared to be a prohibited area under sub-section (1) ofSection 6; or 1

(b) where a saw mill or saw pit is established or operated without a licence ,
or withoUt renewal of licence under sub-sections (2) and (4) respectively
of Section 7; or

(c) where the saw mill or saw at is operated after suspension or revocation
of a licence Under sub-section (5) of'Section 7; or

(d) where the saw mill or saw pit is operated with the aid of electrical
energy or electrical installation in contravention of the provision of '
sub-sectiOn (1) of Section 11.; or

(e) unaccounted wood Is stOred In the saw mill or saw pit, the Licensing
Officer may order confiscation of the stock of wood unlawfully stored .
together with whole or ponion of the plants and machinery, implements
and equipments whiCh have been used in the commission of the
ofience.

MNo order confrscatmg any property shall be made under sub-section_(_1)
un see the arson from whom the property is seized andiIn the case the owner of

......f-

—«_”_.,.. \_/—— / if
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(b) an opportunity of making a representation in writing within such 
reasonable time as may be specified in the notice against the grounds 
for confiscation; and 

. (c) a reasonable opportunity of being heard in the matter .. 
(3) Any Forest Officer not below the rank of a Conservator of Forests 

empowered by the Stfite Government in this behalf by notification, may within thirty 
days from the date of order of confiscation by the Licensing Officer under sub­
section (1 ), either suo motu or on application call for and examine the records of 
that order and may make such enquiry or cause such enquiry to be made and pass 
such orders as he may think fit: 

I 
Provided that no order prejudicial to any person_sha~ be Jlassed without 

giving him an ppportu!lity of beingb_~~r_Q_. 
---(4} Any person-ag_g-rieved by an order passed under sub-section (3) may, 
within thirty days from the date of communication to him of such order, appeal to the 
District Judge having jurisdiction over the area in which the property has been 
seized and the District Judge shall, after giving an opportunity to the parties to be 
heard, pass such order as he may think fit and the order of the District Judge so 
passed shall be final. Where an order of confiscation of any property passed under 
sub-section (1) or sub-section (3) or sub-section (4) has become final in respect of 
the whole or any portion of such property, such property or the portion thereof, as 
the case may be, shall vest in the State Government free from all encumbrances. 

I 
(5) An order of confiscation under sub-section {1) or sub-section (3) or sub­

section {4) shall not be· deemed to bar the imposition of any such other penalty to 
'1hich the person from whom the property is seized is liable under this Act. 

\</ 14. Penalties-(1) If any person contravenes or attempts to contravene or 
"-iiabets the contravention of any of the provisions of this Act or Rules made thereunder 

he shall be punishable with imprisonment for a term which may extend to one year, 
or with fine which'may extend to ten thousand rupees, or with both, and in the case 
of a continuing contravention, with an additional fine which may extend to two 
hundred rupees for every day during which such contravention continues after 
conviction for the first such contravention: 

Provided that for the second or subsequent offence the minimum imprisonment 
in either case shall be three months and minimum fine in either case shall be three 
thousand rupees where .such contravention, attempt or abetment relates to Section 
6 or when unlawful wood involved in the contravention is more than 5 cubic metres 
in volume. 

(2) If any person-
(i) when required by this Act or by any order under this Act to make any 

statement or furnish any information, makes such statement or 
furnishes such information which is false in any material particular and 
which he knows or has reason to believe to be false or does not 
believe to be true; or 

(ii) makes any such statement as aforesaid in any book, account, record, 

2f!
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(b) an opportunity of making a representation in writing within such
' reasonable time as may be specified In the notice against the grounds

for confiscation; and
(c) a reasonabl__gpportunity of being heard in the matter

(3) Any Forest Officer not below the rank of a Conservator of Forests
. empowered by the State Government'In this behalf by ndtification, may within thirty

days from the date of order of Confiscation by the Licensing Officer under sub-
section (1), either 500 motu or on application call for and examine the records of
that order and may make such enquiry or cause such enquiry to be made and pass
such orders as he may think fit:

Provided that no order prejudicial to any person shall be passed without
giving him an opportunityof beiLgflheard.

(4) Any person aggrieved by an order passed under sub-section (3) may,
within thirtydays from the date of communication to him of such order, appeal to the
District Judge having jurisdiction over the area in which the property has been
seized and the District Judge shall, after giving an opportunity to the parties to be
heard, pass such order as he may think fit and the order of the District Judge so

' passed shall be final.Where an order of confiscation of any property passed under
sub-section (1) or sub-section (3) or sub-section (4) has become final in respect of
the whole or any portion of such property, such property or the portion thereof, as
the case may be, shall vest in the State Government free-from all encumbrances.

(5) An order of confiscation under sub-section (1) or sub-section, (3) or sub-
section (4) shall not bedeemed to bar the imposition of any such other penalty to
which the person from whom the property is seized is liable under this Act

. 14. Penalties—(1) if any person contravenes or attempts to contravene or
abets the contravention of any of the provisions of this Act or Rules made thereunder
he shall be punishable with imprisonment for aterm which may extend to one year,

' or with fine which'may extend to ten thousand rupees, or- With both, and in the case
of a continuing contravention, with an additional fine which may extend to two
hundred rupees for every day during which such contravention continues after
conviction for the first such contravention: .

Provided that for the second or subsequent offence the minimum imprisonment
in either case shall be three months and minimum fine in either case shall be three
thousand rupees where such contravention”, attempt Or abetment relates to Section
6 or when unlawful wood involved In the Contravention'Is more than 5 cubic metres
in volume.

(2) if any person——
(i) when required by this Act or by any order under this Act to make any

statement or furnish any information, makes such statement or
furnishes such information which is false in any material particular and
which he knows or has reason to believe to be false or does not
believe to be true; or

(ii) makes anysUch statement as aforesaid in any book, account, record,
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declaration, return or other document which he is required to maintain 
or furnish under this Act; 

he shall be punishable with imprisonment for a term which may extend to six 
months or with fine which may extend to three thousand rupees, or with both. 

15. Offence by Companies-(1) Where an offence under this Act has been 
committed by a company, every person who at the time the offence was committed 
was in charge of, and was responsible to, the company for the conduct of the 
business of the company, as well as the company, shall be deemed to be guilty of 
the offence and shall be liable to be proceeded against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such 
person liable to any punishment provided in this Act if he proves that the offence 
was committed without his knowledge or that he exercises due diligence to prevent 
the commission of such offence. 

(2) Notwithstanding anything contained in sub-section (1) where an offence 
under this Act has been committed by a company and it is proved that the offence 
has been committed with the consent or connivance of, or is attributable to any 
neglect on the part of, any director, manager, secretary, or other officer of the 
company, such director, manager, secretary or other officer shall also be deemed to 
be guilty of that offence and shall be liable to be proceeded against and punished 
accordingly. 

Explanation-For the purpose of this Section-
( a) .. company .. means any body .corporate, and includes a firm or other 

association of individuals; 
{b) .. director .. in relation to firm, means a partner in the firm. 

· 16. Burden of Proof-(1) Where wood, whether sawn or unsawn, is recovered 
from a saw mill or saw pit for which no valid licence exists in accordance with the 
provisions of this Act or the rules made thereunder, it shall be presumed that saw 
mill or saw pit was in operation until the contrary is proved, the burden of proving the 
same shall lie on the accused. 

(2) Where, in any prosecution for an offence against this Act or rules made . 
thereunder, it is established that any wood declared ·unlawful was seized in the 
premises of a saw mill of a person, or at any site where sawing was being done, it 
shall be presumed such person has. contravened the provisions of this Act or rules, 
made thereunder until the contrary is proved, the burden of proving the same shall 
lie on the accused. · 

17. Cognizance of offence---No court shall take cognizance of any offence 
punishable under this Act except on a report in writing of the facts constituting s~ch 
offence made by the Licensing Officer or any person duly authorised by the State 
Government or the Licensing Officer in this behalf.. 

18. Jurisdiction of court-No court inferior to that of a Judicial Magistrate of 
. th~~st class, shall try offence punishable under this Act. · . 
¢@ Composition of offence-(1) Forest Officer empowered by the State 

Government in this behaltS:Y MS{ ~. 
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27‘
declaration, return or other document which he is required to maintain
or furnish under this Act;

he shall be punishable with imprisonment for a term which may extend to six
months or with fine which may extend to three thousand rupees, or with both.

15. Offence by Companies—(1) Where an offence under this Act has been .
committed by a company, eVery person who at the time the offence was committed ’
was in-charge of, and was responsible to, the company for the conduct of the
business of the company, as well as the company, .shall be deemed to be guilty of
the offence and shall be liable to be proceeded against and punished accordingly:

‘Provided that nothing contained in this sub-section shall render any such
person liable to any punishment provided in this Act if he proves that the offence
was committed without his knowledge or that he exercises due diligence to prevent
the commission of such offence. .

(2) Notwithstanding anything contained in sub-section (1) where an offence
under this Act has been committed by acompany and it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any
neglect on the part of, any director, manager, secretary, or other officer of the
company, such director, manager, secretary or other officer shall also be deemed to
be guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation—For the purpose of this Section—
(a) "company" means any body corporate, and includes a firm or other

association of individuals;
(b) "director"'In relation to firm, means a partner'In the firm.

16. Burden of Proof—(1 )Where wood, whether sawn or unsawn, is recovered
from a saw mill or saw pit for which no valid licence exists in accordance with the
provisions of this Act or the rules made thereimder, it shall be presumed that saw
mill or saw pit was in operation until the contrary Is proved, the burden of proving the
same shall lie on the accused. '

(2) Where, in any prosecution for an offence against this ACt or rules made _
thereunder, it is established that any wOod declared unlawful was seized in the -
premises of a saw mill of a person, or at any site where sawing was being done. it
shall be presumed such person has contravened the provisions of this Act or rules, '
made thereunder until the contrary.‘Is proved, the bUrden of proving the same shall
lie on the accused. _

' 17. Cognizance of offence—No court shall take cognizance of any offence
punishable under this Act except on a report in writing of the facts constituting such
offence made by the Licensing Officer or any person duly authorised by the State
Government or the Licensing Officer in this behalf. _ '

18. Jurisdiction of court—No court inferior to that of a Judicial Magistrate of
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.yst class, shall try offence punishable under this Act.
' Composition of offence—(1) Forest Officer empowered by the State
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(a) accept from any person .whose licence is liable to be revoked or 
suspended under sub-section (5) of Section 7 or who is reasonably 
suspected of having committed for the first time of an offence relating 

r to non-submission of return under' Section 9 or of non-maintenance of 
1 account of wood under Section 10 or sawing of wood unlawfully 

obtained which is of_ less than half a cubic metre in volume, a sum not 
exceeding five thousand rupees in lieu of such revocation or suspension 
or by way of composition for such offence, as the case may be and 
may impose as a penalty a sum not exceeding five thousand rupees 
and shall order confiscation of unlawfully_ obtained wood which was 
seized; · 

@ in any case jn which any J>r9perty has been ~-~i~~d _ _§ls liable to .. 
' 'confiscation under this Act at any time before an order ol_co_l')fisca~<?_!l 

is passed by ffle-appropriate authority under this Act release the same 
on paymemfofthevaluethereof as estimated by the Forest Officer. 

(2) On the payment of suchSUm oTmoney,-or-such value, or both, as the case 
may be to the forest officer, the accused person, if in custody, shall be discharged, 
the property seized shall be released, and no further proceeding shall be taken 
against such person in or in relation to such property. 

20. Licensing Officer or authorised person to be public servant-The 
Licensing Officer and every person duly authorised to discharge any duties imposed 
on him or under this Act shall be deemed to be public servant within the meaning of 
Section 21 of the lndfan Penal Code, 1860 (XLV of 1860). 

21. Protection of action taken in good faith-No suit, prosecution or other f 
legal proceedings shall lie against the State Government or any officer or person or K 
authority for anything which is done in good faith or intended to be done in ·1 
pursuance of the provisions of this Act or any Rules or order made thereunder. 

22. Rewards-The.court or the Licensing Officer as the case may be,_ may 
by order permit giving of reward in the shape of an amount which is not more than 
o_ne-fourth of the amount of fine and/or of the value of the property forfeited and/or 
confiscated to such person or persons whose information has indisputably led to 
the detection of the contravention of any of the provisions of this Act or Rules made 
thereunder. 

23. Power to make Rules:...-(t)'The State Government may by notification 
and subject to the condition of previous publication make Rules to carry out the 
purpose of this Act 

(2) In particular, and without prejudice to the generality of the foregoing 
power, suc1:1 Rules may provide for all or any of the following matters, namely-

( a) The Form in which application shall be made under sub-section (1) of 
Section 7 and the fee and security deposit which shall accompany 
such application; 

(b) conditions subject to which licence may be granted under sub-section 
(3) of Section 7; 
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(a) accept from any person whose licence is liable to be revoked or
suspended under sub-section (5) of Section 7 or who is reasonably
suspected of having committed for the first time of an offence relating

' . to non-submission of return under'Section 9 or of non-maintenance of
A account of wood under Section 10 or sawing of wood unlawfully

obtained which is of less than half a cubic metre in volume, a sum not
exceeding five thousandrupees in lieu of such revocation or suspension
or by way of composition for such offence, as the case may be and
may impose as a penalty a sum not exceeding five thousand rupees
and shall order confiscation of unlawfully obtained wood which was
seized; »

(b in any case in which any property has been seized as liable to
confiscation under this Act at any time before an order of confiscation
Wmappropriate authority under this Act release the same
on payment of the value thereof as estimated by the Forest Officer.

(2) On thepaymum of money, or such value, or both, as the case
may be to the forest officer, the accused person, if'In custody, shall be discharged,
the property seized shall be released, and no further proceeding shall be taken
against such person in or in relation to such property. ,

, 20. Licensing Officer or authorised person to be public servant—The
Licensing Officer and every persOn duly authorised to discharge any duties imposed
on him or under thIs Act shall be deemed to be public servant within the meaning of
Section 21 of the Indian Penal Code, 1860 (XLV of 1860).

21. Protection of action taken In good faith—No suit, prosecution or other
legal proceedings shall lie against the State Government or any officer or person or
authority for anything which is done in good faith or intended to be done in
pursuance cf the provisions of this Act or any Rules or order made thereunder.

22. Rewards—Thecourt or the Licensing Officer as the case may be, may
by order permit giving of' reward in the shape of an amount which is not more than
one-fourth of the amount of fine and/or of the value of the property forfeited and/or
confiscated to such person or persons whose information has indisputably led to
the detection of the contravention of any of the provisions of this Act or Rules made
thereunder.

23. Power to make Rules—(1) The State Government may by notification
and subject to the condition of previous publication make Rules to carry out the
purpose of this Act.

‘ (2) In particular, and without prejudice to the generality of the foregoing
power, such Rules may provide for all or any of the following matters, namely—

(a) The FOrm in which applic‘ationshall be made under sub-section (1) of
Section 7 and the fee and security deposit which shall accompany
such application;

(b) conditions subject to which licence may be granted under sub-section
(3) of Section 7;

l
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(c) the period for which, the fee on the payment of which and the condition 
subject to. which the licence may be renewed under sub-section (4) of 
Section 7; 

(d) the form in which the officer to whom and the dates on which returns 
shall be submitted under Section 9; 

(e) for installation of electric connection, etc. under sub-section (2) of 
Section 11; 

(f) the authority to which appeal may be preferred under Section 12; 
(g) any other matter which is required to be or may be prescribed. 

(3) Every Rule made under this Act shall be laid as soon as may be after it is 
made, before each house of the State Legislature while it is in session for a total 
period of fourteen days which may be comprised in one session or in two successive 
sessions, and if, before expiry of the session in which it is so laid or the session 
immediately following both the Houses agree in making any modification in the 
Rule or both the Houses agree that the Rule should not be made the Rule shall 
thereafter have effect only in such modified form or be of no effect as the case may 
be, so however, that any such modification or annulment shall be without prejudice 
to the validity of anything previously done under that Rule .. 

@\Other Acts and _laV1f~J'lQ1JQ __ ~ppJy _to ~~w in ill or s~"V pit-Nothing U 
contained in any other Act, or L __ a_w •. _R_ ule, Ordel'or any o_ ther_t_ hing h_a __ vin9 a force off 
law in any area of the State shall apply to the saw miU_?Dd saw pjt and sawing in ~ 
respect of matters for which provisions are contained in this Act. 

25. Saving-The provisions of this Act or the Rules made thereunder shall 
not apply to-

( a) the ordinary operations of carpentry not involving saw mill or saw pit 
operations; 

(b) any saw mill or saw pit owned by the State Government. 
26. Power to remove difficulty-If any difficulty arises in giving effect to the 

provisions of this Act the State Government may, by order, do anything not 
inconsistent with the provisions of this Act which appear to it to be necessary or 
expedient for the purpose of removing the difficulty: 

Provided that no such order shall be made after the expiry of a period of two 
years from the date of commencement of this Act. 

27. Repeal and Saving-(1) The Bihar Saw mills (Regulation) Ordinance,. 
1987 (Bihar Ordinance No.3 1999) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in exercise 
of any powers conferred by or under the said Ordinance shall be deemed to have 
been done· or taken in exercise of the powers conferred by or under this Act, as if the 
Act, were in force on the date on which such thing or action was done or taken. 

• 
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(c) the period for which, the fee on the payment of 'which and the conditionl or
1n subject towhich the licence may be renewed under sub-section (4) of
ting Section 7;
:e of (d) the form in which the officer to whom and .the dates on which returns
fully ‘ shall be submitted under Section 9;
met (e) for installation of electric connection, etc. under sub-section (2) of
sion 7 Section 11;
and (f) the authority to which appeal may be preferred under Section 12;

Jees . (g) any other matter which"is required to be or may be prescribed.
was . (3) Every Rule made under this Act shall be laid as soon as may be after it- is

made, before each house of the State Legislature'while it is in session for a total
‘9, to - period of fourteen days which may be comprised in one session or in two successive
atIon sessions, and if, before expiry of the session in which it is so laid or the session
same immediately'following both the Houses agree in. making any modification in the
:er.' Rule or both the Houses agree that the Rule should not be made the Rule shall
case . thereafter have effect only in such modified form or be of no effect as the case may
r99d, be, so however, that any such modification or annulment shall be without prejudice
:aken to the validity of anything previously done under that Rule.

@Qmer Acts and lawaeot to 21.991119. sewmi" 0t.'é°é.a.w...8i!:7N°thi"9
“The contained in any other Act, or Law, Rule,O—rdér'Or any other thing having a force of
)osed law'tn any area of the State shall apply to the saw milLand saw pit and sawing in a
ing 0“ respect of matters for which pr6viSions are contained'In this Act.

25. Saving—The provisions of this Act or the Rules made thereunder shall
other not apply to—
5°“ 9" (a) the ordinary operations of carpentry. not inVolving saw mill or saw pit
"‘9 ”1 operations;
er. (b) any saw mill or saw pit owned by the State Government.
” may 26. Power to remove difficulty—if any difficulty arises in giving effect to the
3 than prOVisions of this Act the State Government may, by order, do anything not
and/or ' = inconsistent with the provisions of this Act which appear to it to be necessary or
led to expedient for the purpose of removing the difficulty:
made Provided that no such order shall be made after the expiry of a period of two
cation . ‘ years from the date of commencement of this Act.
ut the 27. Repeal and Saving—(1) The Bihar Saw mills (Regulation) Ordinance, . _

. 1987 (Bihar Ordinance No.3 1990) is hereby repealed.
going (2) Notwithstanding such repeal, anything done or any action taken In exercise
ly— of any powers conferred by or under the said Ordinance shall be deemed to have

been done or taken'In exercise of the powers conferred by or under this Act, as if the
6652:): Act, were in force-on the date on which such thing or action was done or taken. '
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BE RETURNED TO THE APPLICANT . . . . . . ' . . ' . . . . . . . - . 

. . . 

·. Application submitted by Applicant Sh. \/ijay Sahni S/0 Rarn lshwarSahni 
. . _. ·.· ' .· . . . . ' -. . 

· · ·. R/0 SenuariPurushottamTbla: {Baraitha) P:O. Motipur, P.S. Mptipur, 
. . . .- . ,' -. . : _.· . ·.· . : ·. . ... ', :. ,-. . . 

. . · .· DistridMuzaffarpur i~ received. Receipt No; of:this Form is 48 . 

(."". 

. ·• 
' 

i 
' 

. ' 

_.i 

.I 

. · Sd/-

Mukesh Kumar Singh 

30.09.10 ... 
' . . . . . . . 

.... . 

. . ' . _,_: ... 

. · ChiefRegional Conservator of Forest 
.. ';'.".-:,. 

. . 

Mu zaffcirp ur ... 
. ·.··. :., :. .· .· .· -:' .. 

. ·. .. . ·.. . . · . 

. . . ··. ... : n .. nl/10 .. ~ . . 
·~-

TRUE TRANSLATED COPY· 

. 0·. 
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' BE RETURNED To. THE APPLICANT

i'ApphcatIon submitted by Applrcant Sh Vuay Sahnl S/O Ram lshwarSahni

RIO SenuanPurushottamTola (Baraltha) PO MotIpur PS Mptipur"

fl”.1;iDlstrIctMuzaffarpur [3 received Receipt No ofthls Form "48

Mukesh Kumar Smgh :11
300910

Chief Regional Conservator of.Forest

Muzafiarpur
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BE RETURNED TO THE APPLICANT 

Application submitted by Applicant Sh. Nagendra Kumar S/0 Ram Chandra 

Sahni: R/0 Senuari Purushottam Tola (Baraitha) P.O. Motipur, P.S. Motipur, 
' i \ . 

Distrid(Muzaffarpur is received. Receipt No. ofthis Form is 48 . 

I 

' . 

Sd/-

Mukesh Kumar Singh 

30.09.10 

Chief Regional Conservator of Forest 

Muzaffarpur. 

“3’

a

BE RETURNED TO THE APPLICANT

Applicfiafionsubmitted by Applieant Sh. Nagendra Kumar S/O Ram Chandra

SahniéR/O Senuari Purushottam Tola (Baraitha) P.O. Motipur, P.S. Motipur,

'Districétuzaffarpur is received. Receipt No. of,this Form is 48.

Sdl—

Mukesh Kumar Singh

' 30.09.10

Chief Regional Cohseirvato'r of Forest
Muzaffarpur.

TRUE TRANSLATED COPY



BE RETURNED TO THE APPLICANT 

Applic~tion submitted by Applicant Sh., Chiranjeevee Kumar S/0 .Ram 

Chandra Sahni R/0 Senuari Purushottam Tola (Baraitha) P.O. Motipur, P.S. 
i 

Mptipur, District Muzaffarpur is r~ceived. Receipt No. of this Form . 

Sd/-

Mukesh Kumar Singh 

30.09.10 

Chief Regional Conservator of Forest 

Muzaffarpur. 

.. ~ 
. TRUE TRANSLATED COPY 

' 

:32
BE RETURNED TO THE APPLICANT

Applicetion submitted by Applicant Sh., Chiranjeevee Kumar S/O Ram

Chaniira Sahni R/O Senuari Pti-rushottam Tola (Baraitha) P.O. Motipur, PS.
i' . ' . ;

Mptipur, District Muzaffarpur is received. Receipt No. of this Form .

Sdl-

Mukesh 'Kumar Singh
30.09.10

Chief Regional Conservator of Forest
Muzaffarpur.
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BE RETURNED TO THE APPLICANT 

Application submitted by Applicant Sh. Rajesh Kumar Rai, Laxmi Peeling, 

Mohammadpur, District-Muzaffarpur is received. Receipt No. of this Form is 

51. 

Sd/-

Mukesh Kumar Singh 

30.09.10 

Chief Regional Conservator of Forest 

Muzaffarpur. 

~~ 
TRUE TRANSLATED.COPY 

BE RETURNED TO THE APPLICANT '
Application simitted by Applicant Sh. Rajesh Kumar Rai, Laxmi Peeling,

Mohammadpur, District-Muzaffarpur is received. Receipt No. of this Form is
l _\

51.

.. ' Sdl-

Mukesh Kurnar Singh
30.09.10

Chief Regionai- Conservator of Forest

Muzaffarpur.

; TRUE TRANSLATEDCOPY
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BE RETURNED TO THE APPLICANT 

Application submitted by Applicant Sh. Surender Mahto R/0 Morsandi P.O. 

M~tipur, P.S. Mptipur, District Muzaff~rpur is received. Receipt No. of this 

Form is 73. 

Sd/-

Mukesh Kumar Singh 

30.09.10 

Chief Regional Conservator of Forest 

Muzaffarpur. 

·~ 
TRUE TRANSLATED COPY 

BE RETURNED TO THE APPLICANT

Application Submitted by Applicant Sh. Surender 'Manto R/O Morsandi RIO.

Motipur, P.S. Mptipur, District .Muzaffarpur is received. Receipt No. of this .

Form is 7-3..

Sdl- N

Mukesh Kurnar Singh

30.09.10

Chief Regional Conservator of Forest

Muzaffarpur.

:. TRUE'TRANSLATEo COPY
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BE RETURNED TO THE APPLICANT 

Application submitted by Applicant Sh. BhikhariRai(Shiv Shankar Ply 

Venee;r) R/0 Mohammadpur, District Muzaffarpur is received. Receipt No. of 
: 

this Form is 132. 

Sd/-

Mukesh Kumar Singh 

5.10.2010 

Chief Regional Conservator of Forest 

Muzaffarpur. 

TRUE TRANSLATED COPY 

‘ BE RETURNED TO THE APPLICANT

Application submitted by Applicant Sh. BhikhariRai(Shiv Shankar Ply

VeneeiriR/Q Mohémmadpur, District Muzaffarpur is. received. Receipt No. of

this F‘cjsrim' is' 132.

Sdl-

Mukesh Kumar Singh

5.10.2010

Chief Regional Conservator of Forest
Muzaffarpur.

'? TRUE TRANé'LArED COPY
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BE RETURNED TO THE APPLICANT 

Application submitted by Applicant Md. Sahid S/O.f\bdul Majid, P.S-Motipur, 

District Muzaffarpur is received. Receipt No. of this Form is 93. 

Sd/-

Mukesh Kumar Singh 

30.09.10 

Chief Regional Conservator of Forest 

Muzaffarpur. 

~··, 
. ----­

TRUE TRANSLATED COPY 

:36
3 BE RETURNED TO THE APPLICANT

Application submitted by Applicant Md. Sahid S/OAbdul Majid, P.8-Motipur,

District Muzaffarpur is receiveleceipt No. of this Form is 93.

Sdl-

Mukesh Kumar Singh -

30.09.10 .
Chief Regional Conservator of Forest

. Muzaffarpur.

TRUE TRANSLATED COPY
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Form C-1 
Carlfffcatlon ~f~t;~;faU..tlon undo.r :Soctron 19 or tho EHhar Valuo Ad dod Tax Ac:t.2005 

rsoa rule 3{5)1 
Olflctt of. tho QgputY Commi!!Alpngrof Ccmrnnrclal Taxos Mtaatrgrnur Woat C!rebt 

1; C&rlifittd ltu;rt, ~ N~(lliNJ?BA PLY YPY2i . 
~ddNUJs. of P~n~lp~t Pl~co-9t J:lualn.,rw: 

Fttt!Rc:)qmt~l~~ Wo . : NfA aulldln.g Nnmo 

Sitl'l.'l.·.e~~ .. O.\l•a .... m ... ·.o .... · .; HAROUNAMQR$ANOI Area/Lo~llt'' 
.~ MOTIP.tiR · . . · r , ... , 

·q{ijrrewrvVm•uo:' 
Narno ·~,. ,.:·• .,·.,: .......... , 
stllto 

•t: 
: •Motlpur ·~ 

::SI!\ttr 

Olstrh:;t 

P:lnC.cdo 

:.NlA 
HAROUNA 

:MORSANOI 
MOTIPUR 

: Mutaffarput 

: S4311.:r 

is reQ:l$tts!"'d ut'ldQJ: the Blh.Gf:Value Added Tax Aet, :wos and has been allotted .Tl~(payar ldentiffcaUon 
NIJn1t>~r as ljlv.~n ~«)t:, ., · . . . . .. 

TIN: 10§02S49Q19:: 
2 .. He'l$lfa~l:eto P<lt t~'underthe Bihar Value Added Tax Act, 2005 With .offe.etf'rom: 16tl{j/2Ql6 

Hr
VAT Regimm Cnflificata *1 Page 1 qt ‘1

' .Fcrm C-l- ‘-
Camilcflim;M- Rwistmflon unam- Sactlfin 19 a!ma Hibar Value Addod Tax “1.2005

[306 mks: 3(5)}

Bundmg Hum 2(t
. ,. HAROUNAM‘MGUNfi'Mbfifiwfii-s . - '. - , «ammo:(“,3 _;f-;MOflPuR-* “W“‘W' MGTIPUR

AE-‘Suqtmutw WW WWW-WW
' ‘ ”"335" Pin-bud» 'mflzaf"



Government oflndia 

Form GST REG-06 
[See Rule 10{1)] 

Registration Certificate 

Registl'atioii Null}~t!r.·: !OC\VFJ;II9~84E1ZT 

1. Le~alName 

3. Constitution ot·)J:us:ln~~s 

4. A(l~ress pfl'J'fuclpRIPiace of 
Uu~iuess 

5. Dat~ ofUal>illty 

PedodofVaUdity 

SUNIL KUMAR 

'(JSHA.PLY 

Prop~ietorship 

KAL)'ANPUR HARAUNA, MDRsANDI, MOTWUR, 
MUZAFFARPUR, Muzaffarpur, Bihar, 843153 

From · 2S/09/2018 NA 6. 

7. 
·~-------------------------4--------~--------~L-----~----J--
Ty}le ofRegisfi·ation Regular 

8. Pal:ticulal'S o(Appl'oving·Autholity aihar , __ __,~... ____________ __. ________________ . -.------,----
Signature 

Signature Not~~.eT. 
OigitaUy signeqJ!t . ~ GOODS 
AND SERVICE ~ AX NETWORK 1 
Date: 201.8.092 . 7:30:15 JST 

~------------------r--------------------------------------------
Name KartikK.umar Singh 

Designation Deputy Couunissioner 

Jurisdictional Office 11fuzaffarpm· West 

9. Date of issqe 9f Ce1tificate 25/09/2018 

Note; The registration certif1cateis i:equit:edtobe proUlinently displayed at all places of business in the State. 

This is a system gffierat'ed.jljgita}ly signi;ll Reglstr:Uion Certificate issued based on t11e approval of applicationgrlillre1J on 25/09/2018 by 

the jnrisdictlonalauthmity. 

146
qeirnuienf; of India
Form; GST REG.~O6

[See Rule 10(1)]

RegiShtaiion. (Limitii‘icate

.Registmtmiii'Nimfiieri': iomfilgaésmlzr

l. nhlflan.lé SUNIL-KUMAR

' 2 ' “ USHAPLY
' 3.. '9 Cmisiitiuflon'o.....I.3u.si.uasstr Propficforsifip

4. Adi‘ihessmi'liriinc‘ipéliri'hceor KALYANI’UR HAMUNA. MURSANDI MOIH’UR
Hugues:- MUZAFFARPUR, Muzaffaqmr, Biliar, 843153

' 5} Mitigomfinbimy
6‘. Péi‘ibd'otaidity' - From 25/09/2013 To NA

3 .

8. .Palttiéliia'i's'iomppmvingfiuthmfly' Bihar
Signature 4 . I _

SignaIUre'NoiV“ff‘_ .
filialiésmned GOODS _.A'D 4,. AxNNOETW RK1Date: 2915.092 ,7. 30: 151$T

Name Kalfik-Kuma': Siiigh

Design-aim I. Dgputy Coxxuhissi'ouer

Junisdikfiioiialflffiicé Muzéxfl‘arpm‘ West I

9.132% ofiissuegpf Certificaie 52510912018"

Note;The. resgish afiofi cerfifiate is. ”reqlmed' to be prominmtly- displayed at all glaces 6fbusine'ss.‘m the State.

This is a systemgmgmtgdfligithliy signal RegistradOn-Cerdncateissued based on flie'appmval of, application.granie‘fl on 25/09/2018 by

the Jill‘iSdlctlonaEaufihoxw-



GS11N 

Legal Name 

Trade Name, if any 

10CWFPK3584E~ZT 

SUNIT. KUMAR 

USHAPLY 

Details of Additional Places of. Business 

Total Nt1mber ofAdditional Places of Business in the State 0 

GSTIN 

Legal Name 

TtadeName, iftmy 

Details of Protn·Ietol" 

10CWFPK3584ElZT 

SllNIL KUrvlAR 

USHAPLY 

Name 

Designation/Status. 

Re~'identof Slate 

SUNIT. KUlVIAR 

PROPRIETOR 

Bihar 

' t ., , 

Au):lexure A 

'' nn<>xure B 

Augexure A

.IOCWEPK3584EIZT

cgali'Name ' ' ' SUNH. KUMAR
'h‘a'de -Name,- if 'any 'USHA PLY

Details ofAddifionalfPExces .ot-Business

Tetal NimbexzofAddigiQnIhll-‘J‘lggels of_Bus'ix’1’es_s in the State v 0

Anuexuve B

GS'I‘M Iocwz-‘pxsssmlzr
Legal Name SUNIL KUMAR

'I‘mde'Nam'efi-if' any - _ USHA I’LY a...

Details-of Propl'letdr

1 Name. SUNU. KUMAR
fiesignatiQn/Stams, PROPRIETOTB.
Residentuf Slate . Bikini

2 afih

.‘P
—

W
u



Goods and .. Services Tax 

Profile 

Contacts 

Sl;lp to l~ain C-ont<nt C) A• A' 

io DEY~4.1\R S.;H.~ 
. 10KASP50B34L1Z7 

other Business 

G~rti~}IJIN 
lllKASPS{)834LlZ7 

il:<~deName. 
MAHAVIR•PL.Y.& VENEER 
(;:entfi :J.4hstl{¢tlon 

eomml.lllllloner~.··~.PATNA •U~Div)sli:ln-

~~~!il=~.~eH~:9~yi~ipN,Ran~.e> ·.· ·· 
~~~-~{'~!:!R:··~~!M·~.t:iE'(Jfl~l&dl<;~l~n.al 
t.lff'~h . 

Coristit~ti tij1,of:6u~i n¢ s s 
Pr~Jps•~.t~r 11.htp••· 

G5n~::fw~N status 
Alltive' 

Reid Visit: Co~dtic:ted'l 

~'«> 

Legal r~ame of Busine~s 
DI:VENDRA KUMAR SAHANI 

!')tate!.·Jurlstiictlon 

State."' Blhar,Divlsion -'Tirhut,Circle-
M~zaffarpur West . · . . . · 

.· ·"' .. , . '· .... 

Pilte:of fl,e~lstnitlon• 
11/10/2!}22 

Th>ipayer rype · 

R<Ogular 

Compliance.Rating 

NA 

.[:~Nf:~~;Ei~1I~~l~~~iT?;:f~?~~~~:.~:·.~~~~!f\~i·!::~!:?.0~~~~~~~:·:::·:· ... ::: .. :·::::::":"::.:·.~:·:·.::·:·:::::~~::·:·:_~_::.: .. :··· ...... . ~ 
,.,......,~~"'"""'_""'_,,.,...,...,...,..,..,....,.__~_.,~'<...,,,..,,....,.,~~•n»><M<»•»>>"""'"'"""'"''"''"'""'"" "''4-'...,~•-"""'~'·"~~··~·"'""'"""'"''•"-'•'-'•1-''>»·"'''-''"'"'' ,-,~-...,~~~«'~""" ~''-'"""''-'"" _.. "••·>·•~·•'>'<'- 4' •'•• """" • ·>·-'•" 

' ['.!~Jure;!>( !?l!illi'\~S&~IVI!ies 
:-:··.-·-~-·~~m·»~'::'":~·~··~»~N»>"'<N""'"'" "'" >" """""""""""""'-~'"'~'~""''" 

Qi.Jici(Unks 

Site Last Updated:OI1 02:-12-2022 

[1'8

Skip to Main Content 0 h‘ A“

GOQdSandseFViCGS Tax. .; qu‘psywahn 5311A

:Péififizéa‘m’ M W:

:uKAspsuaaatun

«Contact:

Dtfi'éi‘ gu'slness

GSTINIUIN Legal Name Of Busjhgss aha
10MBPSOBS4L127 DEVENDRA KUmR-SAHAN I

7MB. .' "£5:
mammar-u-venaen

Igrageaunsuicugn

page: at'aeg‘ts‘traudfi:
311101.292?
.e'sfpayg'r; Tide!

8mm
‘Coinpflance‘fiétingr."6

‘dfiaigis)'iieiéindeir(s) %

,QL'QEQRTUnks

' Fifand;.5§r?fce=jfax;.N‘EPWPLEK :Sltg- Last Updatcgog GIL-£24022,



L~gal Nam~ 

Trade N<Jroe,ifany 

J0K.ASPS0.834LIZ7 · 

DEVENDRA KUMAR SAHANI 

.:t>.ifA:HA VIR PLY & VENEER 

· Additioual uadetlatn~$~H' null 
<l1l:Y 

TotalNunib~r ofAQditional Place~ ofBucinm iu the State 0 

GSTlN: 

L~galName 

Trade Name;ifany 

10KA:SPS0&34LlZ7 

DEVENDRAKUN!AR SAHANI 

MAHA VIR-PLY & VENEER 

Ad<Jiti&laltrade ~atne~; if uuli 
auy 

Deiailsof·Prop~etor 

Name 

Designatiou/ StaM 

Reci(jeut of Stilt~ 

DEVENDR.A·KUMAR SAHANl 

PROPRIETOR 

Bihar 

Anne:ture A 

AnneiureB 

NH?
Anne'xureh

GST-N . 7- - =16KHSPsas’34L127-i-
I [legaII-Name' DEVENDRAKUMKR-SAHANI

Trade Hams-iw -'WH$V31?WW5NEER
-”:txddi'ti'iénallizéuié'éiéiii#5513"? nun;

. any

iif]!eiai‘Iipifffiflilififinuiziii-fi:“might-fineu
i

"'TbtailifiyififiétibffiéflifiqfialéfiéééS'afBfisiniémin 'the Sta'te. D

Annexure B

68m azazasrsossmzr
regarmme ' :bE-VENDRA‘KUMARSAHANI‘
.déWfanyz ' WAWWMNEER:
‘$ddiii’5ii31'1iradéaziémé‘é;if' gun

9' I .gany

Detailsofh'opmtor ‘ s"

' Name: ’ DEVENDRA'IKUMARSAHANI-

Dedgnatima‘Status PROPRIETQR

Residgnt of State ‘ Bihar
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PROPRII!TOR 
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Ass~ssment Yel)r 

2019-20 
-lN.QI~tf:IJ;!.~g~e:J.11U(ItETVftN;.(\C,I(NQWLEDGJ:lVIE~T 

l'f'IMr11;t@:~t1lji~~~·R~torl)of Jncotne,b1 Form rTRA(SAHAJ),ITR-2, rTR-J, 
. . ... :rrR4}rTR:5,fTR~6,rnntikld al)d~~rifie~ ele~tronkaiiYJ .. ~' ........ , .. , ·,.· . . ' ' . . .· ', ' ' . . . ·. . . 

Status fudividual 

843111. 13ll(4}Belat 

13570 

(I 

and verified by 

..;.\II.-J.;.;,AY;..·,;;:.SA;;;.;H-.: ------having PAN LFCPS76S·ZQ ucing duly ~igned ITRN fonu receiveda1 "Centralized 

Pro.;e~rsitlg Centre; Itlcll!lle Tax Dep_atttuent, Bengalutu -S 60500" on 07-lZ-2020 

------------------------------------------------------------------~ 

Raw-”amen! Year
201 9920

11562371n
manner/mm " " ‘ ninmrrjmgumawvanam

:Eormfiqxglher TIE-4
'.35?W’3WW2!7.91139§? ' MWWWU

sum Individual»

“N
I

M
am

!"

" 'éTaMItiqymfi'Eki'! , $13.13 1111111112311: FM :17";

§5
§K

N0
W€

4§
DG

EM
EN

T

-é4311-1=. 23161133331"

ra
h
m

s
a
g
m

rg
g
m
fi
fi
q
u
g
n
o
rn

a

' 1.- ' . 245733.
' ,2, 113570

‘ 3 ' :221210'
.u ‘1
“

@-
713 ,

3. W5 7 111;”
c.- T655 7‘;

1Wifismmaufix’ ' "11
e‘ '”T191111.1Itxfigfifiiflfflafibflfifléf'

co
m

m
m

ur
m

N-
os

INC
OM

E
m.“

37
‘3
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"§

8E
§§

a

-

o
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2:»
o.-

: ' . _ _ : >' ’Kgficfilme ' I O 10' ‘
' .. 119’ mmptlntqnle "gun.“ 0' , _ 0

5 Income Tax Remm submued electronically on film-2020 12231581101319 “We,5 15? d2.6.237 13:13 ven'fied by

VIJAY' 533} having PAN LFCPS 753112 wing duly signed ITR-V foam received at “Centralized
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ANNEXURE-A/. 
CERTIFICATE 

It is to certify that portable Fire Extinguisher tools presented by Sunil Kumar, 

Proprietor, USHA PLY MANUFACTURER are. found appropriate and in 

working condition after due examination. In relation to this, No Objection 

Certificate is being issued from date of issuance till one year. 

No Objection Certificate is being issued with following conditions: 

Proprietor: 

1. Portable Fire Extinguisher tools shall be kept at instructed places in 

the Unit and the same shall be main·.tained as per amended 

. guidelines of IS-2190/1997, IS-156873/2012 and shall assure that 

any kind of fault will not crop up in the tools. The Proprietor shall be 

accountable for any kind of fault in the tools in lack of proper 

maintenance. 

2. Serving officials and employees shall be trained to operate the Fire 

Extinguisher tools so that the fire can be· extingliTSFied at its 

preliminary stage itself. 

3. Minimum two mock drills shall be conducted in one year. 

4. As per the provisions of National Building Code of India Part-4 Fire 

and Life Safety, assure the arrangement of Static Tank and.other 

equipment for adequate storage of water. 

J‘Zf

ANNEXURE-Al;
. CERTIFICATE _

It is tOfcertify that portable Fire Extinguishertools presented by Sunil Kumar,

Proprietor, USHA PLY MANUFACTURER arefound appropriate and in

working condition after due examination. In relation to this, No Objection

CertifiCate is being issued from date of issuance till one year.

No Obiection Certificate is being issued with following conditions:

IProprietor:

1. Portable Fire Extinguisher tools shall be kept at instructed places in

. the Unit and the same shall be maintained as per amended

guidelines of lS-2190/1997, lS-156873/2012 and shall assure that

. any kind of- fault will not crop up in the tools. The Proprietor shall be

accountable for any kind of fault in the tools in lack of proper

maintenance. I

2. Serving officials and employees shall be trained to operate the Fire

Extinguisher tools so that the fire can be- emingfisis‘h‘ed at its

preliminary stage itself.

3. Minimumétwo mock drills shall be conductedin one year.

4. As per the provisions of National Building Code of India Part-4 Fire

and Life Safety, assure the arrangement of Static Tank andlother

equipment for adequate storage of water.



s~ Assure examination of Fire Extinguisher tools once in year by this 

office. 

Sd/- llleg. 

24.11.2020 

Fire Brigad~ Officer 
i 

Motipur 

Letter No. U 80 I F. 05 Motipur Dated 24.11.2020 

Copy !Sent to: Proprietor Sunil Kumar, USHA PLY Address: Kalyanpur 

Harauna, Motipur, Muzaffarpur- 843153 for reference and information. 

Note: ABC- 1 Kg- 4 Pes 

, C02 - 4.5 Kg - 1 Pc 

~·· ....__--
TRUE TRANSLATED COPY 

Faithful 

Sd/- llleg. 

24.11.2020 

Fire Brigade Officer 

Motipur. 

55/
51: Assure examination of Fire Extinguisher tools once in year by this

office.

Sdl— iiieg.
24.11.?020
Fire Brigade Officer

" , . Motipur

LetterfNo. u 80 / F. 05 MotipLir Dated 24.11.2020
Copy Sent to: Proprietor Sunil Kumar, USHA PLY Address: Kalyanpur

Haralina, iVIotipur, Muzaffarpur — 843153 for reference and information.

Note:.ABC — 1 Kg — 4 Pcs

ifcoz —4.5 Kg ~1Pc
Faithful

Sdl- Illeg.

24.11.2020
Fire Brigade. Officer

Motipur. x

TRUE TRANSLATED COPY
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ANNEXURE A-g 
Item No.5 (Court No. 2) 

BEFORE THE: NATIONAL GREEN TRIBUNAL 1 PRINCIPAL BENCH 
Original Application No. 399/2022 

(By Video Conferencing) 
Ram Ekbal Rai Applicant 

Versus 
State of Bihar Respondent 
Date of hearing: 08.07.2022 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL 

MEMBER 

i ' ; . 
\ ~ 

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

·Application is registered based on a letter rec~ived by Post,.:. 

ORDER 
1. The grievances in this application sent by Mr. Ram Ekbal Rai resident 

pf Village Bhatolia, Post Office Brahmpur Karman, Police Station 

. Motipur, District Muzaffarpur, Bihar is that hundreds of veneer mills, 

saw mills and boiler based plywood factories are' operating i~ the 
.! 0 • 

\tillages of Motipur block of District Muzaffarpur causing serious 

1 

environmental pollution and adversely im~acting residents of the 

locality, livestock and agricultural produce. 

2. In view of the averments made in ·the application, it would be 

appropriate to have .a factuai and action tal<en ·report in the matter. 

Accordingly, we constitute a Joint Committee comprising of Principal 

Chief Conservator of Forests, Government of Bihar, State PCB and 

District Magistrate, Muzaffarpur. · The State PCB will be the Nodal 

agency for coordination and compliance. 

61

ANNEXURE A—Z
ltem No.5 (Court No_. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL. PRINCIPAL BENCH
Original Application No. 399/2022

(By Video Conferencing)
Ram Ekbal 'Ra‘i " ' ‘ Applicant

‘ ‘ Versus _
State of Bihar Respondent
Date of. hearing: 08.07.2022 - .
CORAM: HON’BLE MR. JUSTICE ARUN' KUMAR TYAGI, JUDlClAL

" MEMBER ' '
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

-§Application is registered based on a letter received by Post.
: ORDER

1. The grievances in this application sent by Mr. Ram Ekbal Rai resident

N

, pf Village Bhatolia,‘ Post Office Brahmpur Karman, Police Station

LiVloti‘pur, District Muzaffarpur, Bihar is that hundreds of veneerxmills,

saw mills and boiler based plywood factories are/operating in the

:Villages of Motipur block of District Muzaffarpur causing serious

_ienvironmental pollution and adversely impacting residents of the

I locality, livestock and agricultural produce.

2. ln view of‘ the averrnents made inl'the application, it would be

appropriate to have a factual and action taken report in the matter.

Accordingly, we constitUte a Joint Committee comprising of Principal

Chief Conservator of Forests, Government of Bihar, State PCB and

District: Magistrate, Muzaffarpur. The State PCB will be the Nodal

agency for coordination and compliance.
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3. The Joint Committee may meet within four W€leks, undertake site visits, 

look into the grievances of the applicant, verify the factual position and 
; 
I 

take requisite action by following due process of law. 

4. Factual and action taken report may be furnished within two months by 

~-mail at judicial-ngt@gov.in preferably in the form of searchable 

': ! . 

1
PDF/OCR Support PDF and not in the form of Image PDF.· 

List the matter forfurther consideration on 27.09.2022. 

A copy of this order, along with a copy of the application, be forwarded 

to the Principal Chief Conservator of Forests, Government of Bihar, 

State PCB and District Magistrate, Muzaffarpur ~y e-mail for 

compliance. 

July 8, 2022 
Original Application No. 399/2022 
AG 

(TRUE COPY) 

Arun Kumar Tyagi, JM 
Dr. Afroz Ahmad, EM 

(53'
3. The Joint Committee may meet within four weeks, undertake site visits,

lopk into the grievances of the applicant, verify the factual position and

take requisite action by following due process of law.

4. lg’actua-l and action taken report may be furnished within .two months by

email at judicial-ngt@gov.in preferably in the form of searchable

ilji’DF/OCR Support PDF and not in the form of image PDF.“

' List the matter for further consideration on 27.09.2022.

A copy of this order, along with a .copy of the application, be forwarded

to ”the Principal Chief Conservator of Forests, Government of Bihar,

State PCB and District Magistrate, Muzaffarpur _by e—mail for

compliance. "

Arun Kumar Tyagi, JM
Dr,..Afroz Ahmad, EM

July 8, 2022
Original Application No. 399/2022 .
AG , ' ”N
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. ANNEXURE A-~ 
Item No.1 (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL,PRINCIPAL BENCH 
Original Application No. 399/2022 

(By Video Conferencing) 
Ram Ekbal Rai Applicant 

Versus 
State of Bihar Respondent 

Date of hearing: 13.10.2022 -=-..... 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL 
MEMBER 
HON'B~LE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None. 
Respondent: Mr. Abhimanu Singh, Advocate for BSPCB. 

Application is registered based on a letter received by Post. 

ORDER 

1. The grievances in this application sent by Mr. Ram Ekbal Rai resident 
of Village Bhatolia, Post Office Brahmpur Karman, Police Station 
Motipur, District Muzaffarpur, Bihar is that hundreds of veneer mills, 
saw mills and boiler based plywood factories are operating in the 
Villages of Motipur ·block of District Muzaffarpur causing serious 
environmental pollution and adversely impacting residents of the 
locality, livestockand agricultural produce. -=---

2. Vid~ order dated 08.07.2022, this Tribunal constituted a Joint 
Committee comprising of the Principal Chief Conservator of Forests, 
Government of Bihar, State PCB and District Magistrate, Muzaffarpur 
and directed the same to submit factual and action taken report within 

-two months. 

3. The report of the Joint Committee has been filed by Bihar State 
Pollution Control Board vide email dated 20.09.2022. The relevant part 
Of the report of the Joint Committee is reproduce below:-
: ' 

,· 

"Factua.l and Action Taken report on behalf of Joint Committee 
constituted vide order dated 08.07.2022 passed in O.A No. 399/2022. 

X XXX X 

. - ANNEXURE A18,
ltem No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRlBUNAL,PRlNClPAL BENCH
Original Application No. 399/2022

(By Video Conferencing)
Ram Ekbal Rai . . ' ‘ Applicant

‘ ‘ Versus ,
State of Bihar . Respondent

Date of hearing: 13.10.2022 ' a
CORAM: HON’BLE MR. JUSTICE ARUN ‘ KUMAR TYAGl, JUDlIClAL

MEMBER _
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.
Respondent. Mr. Abhimanu Singh, Advocate for BSPCB

- Application is registered based on a letter received by Post.

Q__RDER

1. The grievances in this application sent by Mr. Ram Ekbal Rai resident
of Village Bhatolia, Post Office Brahmpur Karman, Police Station
Motipur, District Muzaffarpur Bihar is that hundreds of veneer mills
saw mills and boiler based plywood factories are: operating in the
Villages of Motipur block of District Muzaffarpur causing serious
environmental pollution and adversely impacting residents of the ‘
locality, livestock and agricultural produce. .' N

2. Vide order dated 08.07.2022 this Tribunal constituted a Joint
Committee comprising of the Principal Chief Conservator of Forests
Government of Bihar State PCB and District Magistrate, Muzaffarpur
and-directed the same to submit factual and action taken report within

-~two months. . ‘

3. The report of the Joint Committee has been filed by Bihar State
Pollution Control Board vide email dated 20.09.2022. The relevant part
of the report of the Joint Committee'IIs reproduce below. —

“Factual and Action Taken report on behalf of Joint Committee
constituted vide Order‘dated 08.07.2022 passed in OLA No. 399/2022.

X X X X X
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6. That the joint committee visited the site and carried on inspection 
from 10.08.2022 to 16.08.2022 and found that the allegation made by 
the applicant is true and veener mills, saw mills and boiler based 
plywo·od factories were being operated in the area without obtaining 
license from Department of Environment, Forest & Climate Change, 
Govt. of Bihar, under the Bihar Saw Mill (Regulation) Act, 1990, and 
without obtaining CTE & CTO from State PCB. 
The brief status of findings of the aforesaid inspection is reproduced in 
the table below:-
Type of Mill No. of mills Consent from State Board License from 

inspected (CTE/CTO) Pending App. Environment Dept. 
Plywood 51 18 6 3 
SawMill 158 1 - 8 
Peeling/ 176 - 1 3 
venner mill 

~ 

A copy of the report of the committee with is annexed and marked as 
Annexure-2. 
7. That in view of above stated facts, it is humbly submitted that out of 
51 Plywood mill 18 had obtained CTE/CTO from State Board and 6 
had made application to obtain CTE/CTO from State Board, as such 
on day· of inspection 33 plywood mill w~re being oper~ted withol,lt 
obtaining CTE & .. CTO from State Board; with respect to 158 Saw Mill 
inspected only one had obtained CTE/CTO from State Board and as 
such 157 saw mill were being operated without obtaining CTE & CTO 
from State Board; and with respect to 176 Peeling/venner mill 

i · inspected none had obtained CTE/CTO from State Board and only 
one such unit has made ?PPiication for obtaining CTE/CTO, as such 
176 Peeling/venner mill were being operated without obtaining CTE & 
CTO from State Board. 
Further, out of 51 Plywood mill only three have, out of 158 Saw Mill 
only 8, & out of 176 peeling/veneer mill only 3 have obtained license 
from Department of Environment, Forest ~ Climate Change, Govt. of 
Bihar, under the Bihar Saw Mill (Regulation) Act, 1990. 
8. That the State, Board has issued Direction under Section 31 A of the 

Air (Prevention. and Control of Pollution) Act, 1981, to the Principal 
' . 

Chief Conservator of Forest (HOFF), Department of Environment, 

Forest & Climate Change, Govt. of Bihar, to take action against the 

erring units under the provisions of Bihar Saw Mill (Regulation) Act, 

1990. 

g;—
6. That the joint committee visited the site and carried on inspection
from 10.08.2022 to 16.08.2022 and found that the allegation made by
the applicant is true and veener mills, saw mills and boiler based
plywood factories were being-operated in the area without obtaining
license from Department of Environment, Forest & Climate Change, .
GOVt. of Bihar, under the Bihar Saw Mill- (Regulation) Act, 1990 and

' . without obtaining CTE & CTO from State PCB.
The brief status of findings of the aforesaid inspection is reproduced in
the table below: —

" Type of Mill No. of mills Consent from State Board License from
I inspected (CTE/CTQI Pending App. Environment Dept.

Plywood 51 18 6 3
Saw Mill . 158 , 1 - 8 T“

' Peeling/ 176 « '— ' ‘1 ' 3
venner mill

A copy of the report of the committee with is annexed and marked as
Annexure-Z. .
7. That in view of above stated facts, it is humbly submitted that out of
51 Plywood mill 18 had obtained CTE/CTO from State Board and 6
had made application to obtain CTE/CTO from State Board, as such
on day'of inspection 33 plywood mill were being operated without
obtaining CTE &,_CTO from State Board; with respect to 158 Saw Mill
inspected only one had obtained CTE/CTO from State Board and as
such 157 saw mill were being operated without obtaining CTE & CTO
from State Board; and with respect to 176 Peeling/venner mill
inspected none had obtained CTE/CTO from State Board and only
one such unit has made application for obtaining CTE/CTO, as such
176 Peeling/venner mill Were being operated without obtaining CTE &
CTO from State Board.
FUrther, out of 51 Plywood mill only three have, out of 158 Saw Mill
only 8, & out. of 176 peeling/veneer mill only 3 have obtained license
from Department of Environment, FOrest & Climate Change, Govt. of
Bihar, Under the Bihar Saw Mill (Regulation) Act, 1990.
8. That the State Board has issued Direction under Section 31A of the

Air (Prevention and Control of Pollution) Act, 1981, to the Principal

5 Chief Conservator of Forest (HOFF), Department of Environment.

Forest & Climate Change, Govt. of Biharfto take action against the

erring units under the provisions of Bihar Saw Mill (Regulation) Act,
1990. '
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A copy of the Direction under Section 31 A of the Air Act dated 
08.09.2022 is annexed and marked as An~exure-3. 
9. That the State Board has filed complaint case before the Additional 
Chief Judicial Magistrate 1st (West), Muzzafarpur, against the erring 
unit and the same has been registered as Complaint case No. (c) 70 

; · of 2022; (c) 71 of 2022 and (c) 72 of 2022."· 
4. l.n view of the averments in the application and qbservations in the report of 

the Joint Committee, we consider it appropriate to have response of (1) 
$tate of Bihar through Chief Secretary, Government of Bihar, (2) Principal 
Secretary, Department of Environment, Fore9t and Climate Change, 
s:overnment of Bihar, (3) Principal Chief Conservator of Forests (HoFF), 

Government of Bihar, (4) State PCB, (5) Director General of Police, Bihar, 
and (6) District Magistrate, Muzaffarpur, who stand impleaded as 
~espondents No. 1 to 6. The Registry is directed to prep~re and attach 
memo of parties to the application and issue notices to respondents No. 1 to 
? · requiring them to file their reply/response within two months at 
Judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported 
·PDF and not in the form of Image PDF. · 

5. . Mr. Abhimanu Singh, Advocate accepts notice on behalf of the State PCB 

?nd seeks time to file reply on its be.half. Reply/response on behalf of the 
State PCB be filed within two months as directed above. 

6. ; In view of the facts and circumstances of the case and observations made ir1 
the report of the Joint Committee, the State PCB is directed to tal<e further 
action by following due process of law and file its Actiori Taken Report with 

'.--- ~". ""'- -~ ·-·-. .4 

requisite details. In its report the State PCB shall also mention as to whether 
any prosecution has been launched against the persons involved in running 
of the units illegally. Action Taken Report be filed by the State PCB within 
two months at judicial-ngt@gov.in preferably ln the form of searchable 

. PDF/OCR Supporte~ PDF and not in the form of Image PDF. 

7. List the matter for further consideration on 04.01.2023. 

8. A copy of this order is also forwarded to the State PCB by e-mail for 
compliance. 

October 13, 2022 
AG 

(TRUE COPY) 

Arun Kumar Tyagi, JM 
Dr. Afroz Ahmad, EM 

5.

6.

7.

8.

October 13,2022
AG

A copy of the Direction under Section 31A of the Air Act dated
08.09.2022 is annexed and marked as Annexure--3.
9 That the State Board has filed complaint case before the Additional
Chief Judicial Magistrate 1st (West), Muz'zafarpur, against the erring

'unit and the same has been registered as Complaint case No. (c) 70
' of 2022; (c) 71 of 2022 and(c)72 of 2022. ”
In view of the averments in the application and observations in the report of
the Joint Committee, we consider it appropriate to have response of (1)
State of Bihar through Chief Secretary, Government of Bihar, (2) Principal
Secretary, Department of Environment, ForeSt and Climate Change,
Government of Bihar, (3) Principal Chief Conservator of Forests (HoFF),
Government of Bihar, (4) State PCB, (5) Directo'r General of Police, Bihar,
and (6) District Magistrate, Muzaffarpur, who stand impleaded as
respondents No 1 to 6. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents No. 1 to
B requiring them to file their reply/response within two months at
judicialngt@gov. in preferably'In the form of searchable PDF/OCR Supported
PDF and not'In the form of Image PDF.

.Mr. Abhimanu Singh, Advocate accepts notice on behalf of the State PCB
. {and seeks time to file reply on its behalf. Reply/response on behalf of the

:’ State PCB be'filed within two months as directed above.

gin view of the facts and'circumstances of the case and observations made in
the report of the Joint Committee, the State PCB is directed to take further
action by following due process of law and file its Action Taken Report with
requisite details. In its report the State PCB shall also mention as to Whether
any prosecution has been launched against the persons involved in running
of the units illegally. Action Taken Reportbe filedrby the State PCB within

, two months at judicial-ngt@gov.in preferably in the form of searchable
.PDF/OCR Supported PDF and not in the form of'lmage PDF.

List the matter for‘further consideration [on 04.01.2023.

A copy of this order is also forwarded to the State PCB by e--mail for
compliance. -

Arun KumarTyagi, JM
Dr. Afroz Ahmad, EM

7‘!

(TRUE COPY)
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Gmail

Reply Original Application No. 112/2023/EZ Ram Ekbal Rai Vs. State of Bihar & Ors.
1 message

manoj karotya <manojkumarkarotya@gmail.com> Thu, Oct 26, 2023 at 12:59 PM
To: surendra kumar <surendra_kr15@rediffmail.com>, vinaymistry752@gmail.com, Bishwa Bandhu
<bandhucnlu@gmail.com>, Amrita Pandey <amritalegal@gmail.com>

Dear Sir, 

Serve advance copy of the Reply in the above mentioned matter:
Original Application No. 112/2023/EZ 
Ram Ekbal Rai Vs. State of Bihar & Ors.

With thanks and regard

Manoj Kumar 
Advocate

office of Smarhar Singh
Advocate On Record
Supreme Court of India
B-407, Vardhaman Apartment,
Mayur Vihar, Phase-I, Extn, New Delhi-110091
Mobile-7503500238
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